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MR. DEPUTY-SPEAKER : Subject to
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correction, the result* of the division is :
Ayes-394 ; Noes—Nil,

The motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting. The Bill, as
amended, is passed by the requisite majority
in accordance with the provision of Article
368 of the Constitution of India.

The motion was adopted.

13-23 hrs.

CONSTITUTION (FIFTIETH AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : Time allot-
ted is one hour. Therefore, T would appeal
to the hon. Members not to take more time
so that we can pass the amendment in time.

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO): Sir, I
beg to move :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Sir, the proclamation issued by the Presi-
dent under Article 356 of the Constitution
on the 6th of October 1983 with respect to
the State of Punjab cannot be continued in
force for more than one year, unless the
special conditions mentioned. in Clause 5
of Article 356 of the Constitution are

satisfied.

Although the Lagislative Assembly is in
suspended animation and a popular govern-
ment can be installed, yet having regard
to the prevailing situation in the State, the
continuance of the Proclamation beyond Sth
October, 1984 may be necessary. To facili-

*The follow_ing Mé;bcrs also recorded their votes for AYEBS : Sarvashri Jam-
buwant Dhote, Ajit Pratap Singh, Ramayan Rai, Ram Kumar

Meena, A.M. Velu,
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aradish Roy.
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tate the adoption of a resolution by the two
Houses of Parliament approving the conti-
nuance in force of the Proclamation beyond
sth October, 1984, it is necessary to amend
Article 356 of the Constitution. It is, there-
fore, proposed to amend clause (5) of Article
356 so as to make the conditions mentioned
therein for the purposes of the continuance
in force of the said Proclamation up to one
year more from 6th October, 1984, subject
to necessary resolution being adopted by
the two Houses of Parliament, if the need
arises. The amendment, it wolud be noticed,
is not only limited to Punjab but is specific
to the Presidential Proclamation issuéd on

6th October, 1983.

In view of this position, T request the
august House to approve the Constitution
(Fifticth Amendment) Bill, 1984.

MR. DEPUTY-SPEAKER': Motion

moved :

“That the Bill further to ameod the
Constitution of India, be taken into
consideration.”

Time allotted for this Bill is one hour.
Now, Mr. Amal Datta may speak.

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, this is a very strange Consti-
tution (Amendment) Bill which has been
brought before the House. The purpose
of this Bill is to enable the Government to
extend the President’s Rule under Article
156 of the Constitution in Punjab for a
further period of one year. This has not
been required so far in respect of any other
State in India since the Constitution was
enacted. This is now thought to be neces-
sary although there is a Legislature in
Punjab which has been put into suspended
animation, although there is a Legislature
which has got a substantial life left in it to
restore popular rule in Punjab. Even then
the Government in its wisdom has sought
to bring forward a Bill to arm itself with
the constitutional authority to extend the
President’s Ru'e by another year.

The first year of the Presinent's Rule in
Punjab expire on 4th October 1984 and
therefore, the apprehension of the Govern-
ment must be that it will not be able to
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restore popular Government in Punjab by
the time the said period of one year of
President’s Rule expires on 4th October
1984. Why is this apprehension ? Is it
because the Government thinks that Punjab
is not a State which is fit for popular rule ?
Is it because of the fact that the Administ-
ration is in such a low ebb that it is not
possible to relay upon the Punjab Administ-
ration or is it because it thinks that
altoughh the Ruling Party at the Centre
has a majority in the Punjab Legislature,
yet it thinks that the Ruling Party people
in Punjab, the same Congress (I) people,
will not be able to rule in Punjab.

13.22 brs,

[SHRI CHINTAMANI PANIGRAHI

in the Chair]

Sir, we have seen that after the Army
operation in Punjab out of which the
Government has taken enormous credit
that by Army operation it has been able to
restore law and order in Punjab—although
we have decried this Army operation yet
the Government has been saying that the
Army operation has been successful in
restoring law and order. Day in and day
out, soon after this Army operation was

over, bulletins  were  being issued,
statements were being issued, that
normalcy has been restored. They are

saying that curfew has been withdrawn
in most of the areas and that business is
normal.

The Government’s claim is that the situ-
ation in Punjab has bescome normal. If
that claim is to be believed, if credibility
is to be lent to the pronouncement of the
Government, then where is the nccessity
of increasing the period of President’s rule
in Punjab ?

It seems that the Government has no

faith in the Punjab bureaucracy, the Punjab

administration. The Government has ap-
pointed an expert Committee to go into
the question of re-structuring Punjab ad-
ministration. The Committee in headed
by Shri Subramaniam, a retired I.A.S.
Officer, previously Adviser to the Assam
Government, but who has now become
Adviser to the Punjab Goveroment. The
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Ex-Governor of Punjab who was brought
suddenly from West Bengal to Punjab—
Shri B.D. Pande—resigned all of a sudden,
because of the difference with the Centre
having appointed a Committee from out-
side rather than leaving it to the Governor
to revamp the administration.

I see that the Home Minister is shaking
his head. I1f what I am saying iS not cor-
rect, he will correct me because we still do
not know the reason -why the Governor
Shri B.D. Pande, a noted administrator,
had been sent to West Bepngal in the wake
of having got 1i! of Shri Tribhuwan Narain
Singh, who was & much loved Governor
in West Bengal. Afler getting rid of him
Shri B.D. Pande was sent. But there, he
made a good name. He has been suddenly
sent to Punjab and all of a sudden, three
or four weeks, after the Army operation he
resigned.

The reason of his resignation has not
been publicly stated. But it is known from
papers and cther sources that the reason
was the appointment of a Committee to
revamp the Punjab administration. No
administration can be revamped in this
fashion. They have now brought Chief
Secretary to Punjab from another cadre—
Bihar cadre. 1AS officer has been brought
as Chief Secrctary of Punjab from Bihar
cadre. 1t is something unheard of. But
why all these things have been done. This
is to establish the fuilure of the Punjab ad-
ministration. Because of the turmoil in
Punjab, they want 1o blame the administra-
tion, as previously they blamed the popular
Government in Punjab for extremists acti-
vities. It is well known that the Punjab
Government or Punjab administration has
been paralysed by the Central intervention.
Every iastruction was being sent [rom here.
The fact that Government and that adminis-
tration could not tackle the ecxtremists in
the shape of Bhindranwale and his followers,
was because of the instructions sent by the
Central Government. That Central Govern-
ment has to wash itsclf of the guilt of which
it is only too conscious and, therefore, it
has given first of all a bad name to the
Punjab  Government.  Darbara Siogh
Government having been made (o resign and
then the administration is given a bad
name.

MR. CHAIRMAN : One hour was allot-
ted. Therefore, please...

SHRI SAMAR MUKHERJEE
(Howrah) : It isa very important Bill. It
should not be restricted to one hour.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : In the BAC, it was said, it may be
one¢ hour.

SHRI AMAL DATTA : The main pur-
pose why this is being sought to be done
now is to show that Punjab is not capable
of ruling itself. Punjab is not capable of
having a popular Government. Punjab
Government is in shambles. This is how
what they are trying to show to prove to the
rest of India and to the world because the
entire world has now got interested in the
Army action in the Golden Temple.

This nefarious action has attracted the
attention of the whole world. They want to
prove that it is not the Central Government
but it is the State Government and the State
administration which are responsible for the
state of affairs in which they were compelled
to take this militray action in a place of
worship. The entire administration, the
entire Government had been demoralised by
the Central intervention earlier. So, it s
not the Punjab Government or the Punjab
administration which is required to be re-
vamped but it is the Central Administration,
particularly the Central Government which
requires to be revamped because it has all
along been motivated by the interests to see
that in the next election, the Congress gets
the majerity. They have a majority in the
State Legislature today. In a Legislature
having 117 Members, they have 65 members
today. But they cannot dare to form a
Ministry. The Congress units in Punjab
are also demanding that popular govern-
ment be restored. They are not paying any
heed to that. Even it has gone to the extent
of replacing the District Congress-1 Presi-
dent of the Amritsar District, Urban Area.
Preetam Singh has taken over chaige at the
instance of the Congress High Command.

SHRI R.L. BHATIA (Amritsar) : At
least say the correct name. He is Preet Pal
Singh and not Preetam Singh.
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SHRI AMAL DATTA : In this first
Press Conference, he told the Chandigarh
correspondent of the Tribune that his first
task would be to restore confidence of the
Congress Party workers who had been ig-
nored so long during the whole period.

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : That is why they have organised
the Kar Seva.

SHRI AMAL DATTA : This is the
reason why the Congress Party is in a sham-
bles and not the Punjab Government. The
Congress Party is in a shambles and they
want time to reorganise the Congress Party.
So, they want to show the world on the one
hand that it is the State Government, State
administration which made this nefarious
military action necessary by the Central
Government and on the other hand, they
want this time—another year's time - for
the purpose of reorganising the State Con-
gress which has been put in a shambles
because of the attitude of the Central leader-
ship and also the higher leadership of the
Punjab Congress. They now want to have
enough influence at the grass-root Ilevel
which they have lost. That is the reason.
There is no Constitutional reason or legal
reason for bringing forward this Consti-
tutional Amendment Bill.

Sir, you will find this in the Statement of
Objects and Reasons :

“Although the Legislative Assembly
is in suspended animation and a
popular government can be installed,
having regard to the prevailing situa-
tion in the State...”’

What is the situation ? Day in and day
out, they say, normalcy has been restored.

‘‘..having regard to the prevailing
situation in the State, the continuance
of the Proclamation beyond 5th
October, 1984 may be necessary.”

Why 7 They have not given a single
instance to shw that normalcy has not been
restored in Punjab and therefore the conti-
nuance of President’s rule is necessary and
a popular rule cannot be restored.
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It.-further says :

“To facilitate the adoption of a re-
solution by the two Houses of Parlia-
ment approving the continuance in
force of the Proclamation bgyond 5th
October, 1974, it is necessary to
amend article 356 of the Constitution.
It is therefore proposed to amend
clause (5) of article 356 so as to
make the conditions mentioned there-
in inapplicable for the purposes of the
continuance in force of the said Pro-
clamation up to a period of two years
from the date of its issue.”

Sir, the Home Minister has not explained
as to what is the prevailing situation. The
Object clause is for the purpose of intimat-
ing the Members of Parliament beforeband
why a particular Bill has been brought for-
ward. But here when something has been
said about ‘“‘having regard to the prevailing
situation”, it is the bounden duty of the
Minister concerned to explain what is the
‘“‘prevailing situation” which necessitates for
bringing forward and passing of this Bill,
which duty he has not discharged.

Another thing which is of vital importance
and which T have to mention is that this is
only a prelude to having such powers, to tak-
ing such powers for other States also. They
are no longer content with having the power
to have President’s rule in a State for one
year. So long they have been able to do with
one year. Now they find that the situation
has come to such a pass that they cannot do
with President’s rule in a State for only one
year. They wanted to do it in Assam. But
they failed to do so because the Opposition
was not with them. They now want to do it,
showing a finger to Punjab that military
action in Punjab was necessary, saying that
now also the situation remains bad and,
therefore, they must extend President’s rule
to two years. Having set an example, having
set a bad precedent for the rest of India,
they will take this power again and again.

Not that we are supporting it. We are
opposing4t. We are opposing it not only
in the con'cxt of the present situttion in
Punjab, not only because it is not warranted
in the present situation but also because
they are setting a bad precedent for the rest
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of India. It must be opposed by everybody
concerned to maintain democracy.

SHRI G.L. DOGRA (Jammu): Mr.
Chbairman, Sir,  am surprised to hear the
arguments put forth by my hon. friend while
saying that this amendment is not necessary.
He could not give any cogent reasons for
the same. He said that in Punjab the Con-
gress Party is in a majority and, therefore,
the Government should not have come for-
‘ward with this amendment.

It is true that the President’s rule or the
rule of bureaucracy is not a substitute for
popular rule. But in the circumstances ob-
taining in Punjab, when it was found neces-
sary, President’s rule was imposed and the
State Assembly has been kept in suspended
animation. Nobody cao deny, after the
President’s ruLe was imposed and after the
action was taken by the Central Govern-
ment in Punjab, things have improved there.
Things have become normal. But it is not
only that normalcy is obtained but it must
be stabilised. The Central Government is
not against reviving popular rule. But they
must have the time enough to satisfy them-
selves, once they have taken the responsibi-
lity on their shoulders, that things are in
good condition and that the affairs of the
State can be run properly by the State
Goverpment. They must satisfy themselves
before giving the administration to the State
Government. This is only an enabling pro-
vision, an enabling amendment, which has
been brought before the House.

It is not necessary that for one year more
the Central Government will keep Presi-
dent’s rule there. It is only to enable them-
selves that so long as they are satisfied that
it is necessary, they will keep it and, as soon
as they are satisfied that popular rule can
be restored, they will bring back popular
rule and the State Government will start
functioning. It is a fact that many steps
are being taken to see that the State ad-
ministration is revamped ; and the whole
structure is being examined. They are aiso
seeing that there are no undesirable elements
there. If I were to reply properiy to the
points raised by my hon. friend, that will
create unpleasantness. I do not want to go
into all that. But there are some State

Governments in India which have done cer-
tain things during their tenure in such a
manner that the stability of the country is
being affected. It has been manifested in
various States. Naturally, I do not want
to go into all these things and create un-
pleasantness.

I say that this amendment is very neces-
sary. It is a precautionary measure ; It is
an enabling measure. It will enable the
Central Government to satisfy themselves
before they can restore popular rule there.
I think none else other than the Central
Government and the Congress Party can
restore popular rule and hand over the res-
ponsibility to the people of Punjab so that
they themselves can manage their own
affairs.

It is neither the pleasure of the Congress
party nor of the Central Government to
keep things in chaos. It is necessary to
discharge the responsibility. Let us look at
the national problem in national context.
Let us see things in Punjab. Let the situa-
tion further stabilise and with stability,
popular Government in Punjab can be res-
tored. Let us enable the Central Govern-
ment to have enough time at their disposal.
Even if popular rule is restored in Punjab
before October, it should not give the im-
pression that they have restored it out of
constitutional compulsion. If it was some
other party, probably you could have said
that, that out of malice, the Central Govern-
ment is keeping it because they belong to
other party. But they themselves are com-
ing forward for it. They do not deny that
popular Government should be there, It
should come at a time when it could func-
tion effectively.

With this submission, I support the Bill.

SRl afe d2aq (avaf ga-Aea) !
gurafa wgiza, ag &t Fiedizgmaa giis-
dz qrar aar g, § sawr fadg s g
a0 fa@ & grur siedtzgwa & snfewa 356
%1 gds fwar s wgr g, aifs e dw &
fd v & srqrasrer #) feafa g, o agr
9T uszafa-maA A geq F agr@r S
g% | § syradt § & ga faq #) fas goma &
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fare w@r war § o wsgafa-uraa FteEfy
UF I A ST S GIF FT AT EN 2
afwa otar f 9% qFaaarai 3 F@r §, 59
a1 &1 2T g fF qatra & ags -
gm ® Trezafd qrgT g SI1ga | AR F A
Yagwa wel & f5 g g &1 geamEar

g

This amendment is an act of self-
condemnation of the Government
which does not work. It is an ad-
mission of its own failure to restore
normalcy. It is a failure of the State
Government, a failure of the Central
.Government and it is a failure of the
civil administration.

SHRI ATAL BIHARI VAJPAYEE: It
is a political failure also.

sitaat afast dea : § anadl g 5 z@
GUHTT A g8 QOIGT AIHT AT AT F
gy gz eF fRar @ 5 g9 Iwawd
WIGA AE1 IAT qHI, A JgT G ATHGH!
A AT qFA, W qIAALT TAAHE F If@
F10 78 FL FHI—ATT St a1 FI FFq,
AT AT UF WIS aF 1 T H TR |

g Y ATIAT A GLHIT FT Q&Y F
ALY & 1 # T2E F9g S UST GH1FT
Frg< 471 fgar war g 1 zafaq wraz spaa
1% fafaeez 7 fasar g1 1 (T qIFIT FIT
31 g=arfag ¥ FTa1 qFAY §, 93@d @raqr
FIGT GHAT g, fFaFT dna # F791 gLaq
FHleqr q;g;ﬂ' a a7 False Sarbat Khalsa, al
gg grarfag #1 & garg 1 1% fafaeex
91 3 | AfHa g7 IR g1 TIAHE TS
FaT wre Ffga |

F qsra GIFTATEE | AL 419 £9 Ak
o, St qeT-AAT 37 F g, WA AT
g, gury qrdf ar fray WY qref AT adi g 1 &
gaadl g fF qama & fgegani e fa@i &
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3@ & JAT # faererd g IwFaa
Arafest 71 § 1 8% Ay sravas & F ga
Fgi & XN F gry Trg F ) @Ay §
JATARAT AT FUT A1A F 79959 B 7,
afeT g 9vaT faeare agi #8571

Tq ArAe & qieifess 98 a3 & arg A
Fgal | AfFT AT WA g@ ¥ WU gAT §)
feai 3 ga 0 andf & I § z@ 9FLH
fa=rz arra §, Y ag a3 gwia &t g
TSI QAT 47 I §, A3 AT ATt & fog
SIEESEBEIE RIS EE Gl S-SRt
I qIfFEqra & 919 91T T4 @) oY, ay g@f
FI ggd eI At °f, TF N aw-Nr grar
g7 a3 6 191 F 9 QAT JF5Tag
gYgl aF ardr oY | g3 YQT UF TG99
gl SATHT F @1 T@AT AT AT F=AT HY
Tl ¥ 91 g aga afwarT # S gy
dY 1 AT g@ F1 1T § fF eFq Mz gud
srat # g1 faar &1 & @z Meeq Twgq
BIFT ATE g, gHIR S Igi @9 &1 fag
IFIT A AT ITHT IGFI AT § ITH!
gAHI FAT FTGT R I TG ) 7 aq7
IAET TATE 4T, T IAF agf Maar ga)
IeE gFA 91, IAHT FHTH 971 gaw I3 FIATIE
FIAT | AT HALT TG AN STAQT, €Y g, T/
gr =9 g1, T YaT gAAqd & 5 ¥ ganr
gEAA & 1 A 20 F fag a=wt arg A2 &
3 1 srrfae T s gaR 3w &) @1 F39
g | 4097 3% FIT | fwet o aaF F am
T AT 3E 9T & fa=are aqg & ) ag
4T 37 A5ST g ? gAIR AW H feey 7 By
F1ETRT TNZ TAAT FGT 2 |

gag@ g, A9 oF A g, AU o oF
ASHT 8, F I I JA191 FY @t g Y ga
Qg aar g & ag A0 W oF g=ar @y
HIT A1 3 AM & F1 F fag wgar 2
AT AT ST § @ ga IgH gt i
afed {3 aranh & 959 g g ¥ @y,
HaT g AN 9T AV FATHF €q1HEaTE A
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qo, 95 <Y Ag, FgT AT FIT I
araren 17 g¥ g@ §, gAR e AT a1 &)
FrAT gAY & 1 A 937 & HIT FeAT F W
% fau 23 grefY geaT @1 S| JIETE gHIR
geidf 1gd gar g1 gn =mgar & fF gar
Foo gHIR W F F19 A0 | HAfFT 34T
AN & a8 F fau i faqar as w33 =1
ST Ag FTA FHT, AW AU AT IJgag@ &
WT gAT § | ITF FAT 4 ST &1 a1 gart
2 fa) ot ga% F, o garar & A F
A #, geF! fasey & f9q g9 18 Fifaw
FIAT F1fgQ | G519 § 4T S8 F 1FT 13
g1 agh Far I« Wr g7 FI@ATHF | 7
Fg! WY FI1T Jar1 g fzars 78 1 §7 ggf
AR § S FTH FLIZ d qOT, Il Fgl
fr ga g s7a1 AF W 3, R gwamw
FI ¢ | ITH GIIIT ST AT F1E 487 T 1 F3
AT FTET H A1 A 7 § @S ¥ | g qBT
fa et &) sr1g € Y SegiY F31 fF st gw
agi FITFATF AT § A0 AT aTgw
aei ot agl faaar, gafaw g wgr § 5
A FIAATF faq & W & FINFAF
g # £9 qg & agi FI I fH Fw
sra 1§ gafag 34T g 5 g o g=9
A ¥ Tiga & fF agh qiqax wadde {6
I, FIAT *T gr 13992 g1, Y Fa1 93
Fgl d@ar fag &1 WY aqdz g, IgHY Y
Ay’ (sgaam) cfasgar & e A #
FIA g, g Sree § ot gw fad §, 3giA
wgl fw fagrara & o fear gu sasrandgq
F1 AGN FT GFA g, ST AT qGF HI
g1ad 7g ¢ {6 98T ATaFAIT I AT Bl
T, g FTR T 1 & | qgf d Arorara ga
faer | 3T arq § srraa @y T@Ar [igar
g, g JoY S 39 9% ea1q 7 fon AT Agana
agl & & agi ax qfaq @aT azag g aa1
g I T3{r S ®139 FYT ATH UHTIFEY, UF
gl 93 NIfga IF = F1, HIF JT09 )
Al 3§ g T & Aifge | arg-ar gg@t
9 Q1T THA HATY 1Y § OF Fied=qudT ¥,

& am g adr g eraw aar g | I
STl F1 FgAT & i gAIL AW ¥ waed
faat 7 ar syrasarfeal & ag s ag) fFar
g1 faegia frar § 3a@1 deFT fammaan
AIFIXHTHE G |

el arq § wqq HAT ARA g 6
FAT AT = AT § FS FIAT A3 & Al
wied #ife & agi 7% g, & War=wez o &
g 93 HY T g, IAFT Q14T T "I F AR
A & faaaz anrg g, aga @ o agi v
g A gWA F fag ag @ & a@wR Ao
ga®! AT faar &, & ag wedl g fe @18
91 FT 3T w81 ar AfeT sndf Jgm
ST AT & dl g FgH gl gidr g | dIT
T agi A § dr ITHT 9 Aicfrde
faear arfgw | sfwa £ A &t a8 faan
g | 37% [ FIFF g, 1Y TAoAToHTo
Fdgraar g ar daq ¥ dar AT ar
g gicfedz spax ag) fear aar g ar ag
a5l faq agl aFar ) A9F w6 qH
sqaeqr AT F1fga fF fagq v agh qx
a3 g 39% fag Su afefwdz faa a3 1 a5
fag g 5 7 H® FI71 F1fgT |

sfaz g ag Aracal FT gAT $¥ Far
fex & @rg ™ ? 3ar 19 wrgy & fF agiav
qIAT AqTHZ 7 371 ? FHet FF 7 GIF
grafsasmigm asa Arg ¥ A7 § fF
uF feq F9 7 F4Y gH qrgaT TaddT qgi
qT ATAY 2 AT gX 3T IFIX ¥ Hzd Iamam
Tifgy | AfFa fqq 9F1XF 737 19 3T
WEIar Anar g fw g 9ga ¢ 5 39
qFHIT FY AT IAAT I AT A19 37 F faal
H1 IAA FW E AR asgafa wraq a1
guT Gg1d TQ 4 qAIT | 9HT A1F I
fem g @i & stramA & fag Fgrar fa gq
HAGEHT AT FIJ &, AT 97 FUIY

FATT FUC A Y 737 agT 73 07 TR gAT

g1 S1adt | ga &gr 7 fF A fagrs agaa
srrga) Fifgg, @ gaar aidf, aF T AR



-

379  Constn. (50th Amdt.) Bill  AUGUST 23, 1984

[siraat sfasr dsaq )

FoToTYo, gn dYT qrfeai 3 Fgr arfw ga
HITHT GIGT 7 F1 A1 § | FFgfazel 7
arraF gaygq Ag) faar, afwa gy guga
a ar q1 fagrs agaa faaar, afss fexa
ATTT I AT A | IA7d #1 T §
FZT 9T 10 FATT & oY syrar T 7R 70,
afsa gIFI F71FgA1 8 fF @1 AT AR
AT AT T & | AIA I 7R T8 | F agi
WY JE-TME TAFT ATE § | I3 FAT AN,
FqA &Y AN Y gedT FIF IAF AT 9T
qg TFHIT I @Y & N QY qIF1T IAMA
¥ foq sraF @fgara ¥ gmigs 1 a8
2 1 gafaq Al aF1 & grgAr 2 fF agga
yiedz 1 Fifag & | MezT Ivqdq &7 FIT
da1 &7 sfaFx @swfag 1 FIR ggodo
FrodYod! faar Jrq | arrdf 1 Mieed Traq
§ g faerrar strar arfge | srawret g & oleg
F X F T ot wg1 a1 5 gg wiElew
g | afwa 3% FaT geam amrg g g fF
FagraTaT 397 FT TG 97 IFT @I F1
gt 19T F53 § fF aFAr gd F A
STNF air, Afwa qF ar @y anr g
s ga AT #3 W@ 9 fw fesrarar #1
frzgarT &3 AT ag gfaare ITT 9u0 @1
2, a3 1T FAGIEY A 1 TS | ATT W
T aaF FFIL WA 138 geA T Al
fgzrarar & faars :15 amarg 98 I3
w$ |1 g WA ¥ 9z q1d feq aF |ea 4r,
AfHT T F 1T I ATATIAT IF g2 |
& grad ¥ dq &7 @ & faegia fgear faar
IT G F AWM T I FAFIAT FT AR
gar @rrar gafan § wgar argar g e 93a
& qg¥ fagTrarel a+7 a1, AfeT a@
q1E FET AT a7 I QG 97— 41 971 |

& srraat arz fearar wgdr g & 97 agi
qT GNIT & ag® gl W&l 41, 39 HY g agd
¥ waraaEr ot & qor f5 smd frstEi
F1 firegare #41 481 fwar ? Ig Fgr—
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3 FI |1 HY Fgr—ag feoelt & arrar 4,
FEIS T ATGT, AET-WET HT ATAT AT |
afda gardr gl sit, 1§ 3721 sl &gr
fa =t wena St A & faar, ag At -as
TSEr ¥ 9T 94T 1 39 &) 371 g7 fw g7
AgY qar f& ag feeat & arrar ar qrad A
1ar |+ (sAFAE) " UgHIR QW AT TG
gAY 1 ag g qar & faewarar freat &
FATAT AT FTTE T F1AT | IAFKT I AGATU
g faadY & 1+ (samena) - gaR Figg F
T (swaam™) - gafag § gaar ) siaa
FgAT AN g o FAra A o N Y, IS
g ¥ FWEIR g, A19F AN g, A
FAG F AT & T F ATHT AT AT
Trfge | FfwT agi aT qgAT TAAH @AY
Fifgq 1 gurTr &9t & fa sxnw vl & g
§ s gy A1 ;fge | A Far FI 7 fag
JUSAE ST Gob HreAATA ATF fg TgdHT |
zafag AT A9y wigAr g fF errT gaE
arfaa &1fag )

SHRI BHERAVADAN K. GADHAVI
(Banaskantha) : Itis really a matter of
anguish and agony for everybody that in a
State like Punjab to-day we are considering
the continuance of the Presidential rule.
Congress is wedded to democratic ideology
and this Bill is a manifestation of how cven
in the most trying circumstances the
Government has kept cool and brought this
Bill only with regard to imposition of
Pre ident's rule made once on the 6th of
October last year. The Government never
wanted to exploit any opportunity to make
a blanket measure for imposing Presidential
rule in all the States. But I am sorry to
obscrve from what the hon. Lady Member
as well as the previous speaker speaking
from the opposite spoke, cven
to-day T can very well infer that the
mentality of the Opposition has become
such that if we say that the distance from
here to a particular column is this much
feet, they are not prepared to agree. We
have heard in Mahabharat that Duryodhan
could riot discern between land and water.
That is your position.

SHR] K. MAYATHEVAR (Dindigul) :
Let the people say that. (fnterruptions),
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MR. CHAIRMAN : Why are you
interruptiug him ?

SHRI BHERAVADAN K. GADHAVI :
We are as much the representatives of the

people as you are.

Mr. Chairman, they cannot see the reality
in Punjab in its proper perspective.
(Interrupt'on ). They have forgotien that it
was in Pupjab when there was a popular
rule, they were making a hue and cry that
the Punjab Government had failed and
President’s Rule should be imposed. The
very same people, when massacre of the
people by the extremists was going on and
when the police stations and railway stations
were burnt and bridges were blown up by
these people, were telling that we were
drifting and we were not firm and were not
taking firm action. But, when a firm action
is taken, then, they are saying as to why we
take firm action. When the army was
entering the Golden Temple, they tried to
incite extremists they are not appreciating
this. Kindly think of the situation.
(Interruptions). Take 15th of August. It
has not gone far away. Have you not heard
even outside the country, the people who
are responsible for perpetrating the crinies
in Punjab were bent upon creating disunity
of the country even hoisted the flag of separ-
atism, and they did not allow at the same
places even our Ambassador to celebrate the
15th August which is our National Celebra-
tion Day ? If you cannot read this or if you
cannot even sce this, perhaps you could not
properly examine these things in a proper
perspective.

On the contrary, here is the Government
wanting to do sometbing. If they wanted to
exploit the situation, they could have
brought an amendment of the type ina
similar situation whereby anywhere the
President’s rule can be extended by two
years. But, Sir, this Bill is specifically
relating to Punjab. Why ? Because we,
the Congress, arec dedicated more to the
popular Governmeni, more to the demo-
cracy and we have got the objective of ful-
filling the wishes of the people. When
Assam agitation was going on, they were all
clamouring for extending the President’s
Rule at that time and some were telling that
they would support that. (Interruptions).
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The point here is that they are always
wanting to blow hot and cold. Their princi-
ples are according to the conveniences.

For the Kar Seva, Sikhs not only from
Punjab but also from Rajasthan, Bihar,
Maharashtra, Gujarat, Delhi and Haryana
and from everywhere were coming when
Baba Santa Siogh took up the boly task
upon himself, the entire Sikh community
was behind him. You said it was not an
opportune time. You only have got an
obscure vision.

MR. CHAIRMAN Why do you look
at them ? You look at me.

SHR]T BHERAVADAN K. GADHAVI :
I am looking at you also sometimes. Sir,
the Opposition Members are not in a posi-
tion to sece what is happening in North,
South, East or West ? All around the
country, when the forces emerging which
threatco the integrity and unity of this
country, do you want to make Punjab a
breeding ground ? We do not want to make
it ike that. We want that Punjab must be
administered well and, therefore, in these
present trying circumstances, this present

Bill has beecn brougatin. I welcome this
Bill.

14 brs.

I may also submit one thing. With all
due recgard and sincerity of the Members on
the opposite side, I want to tel/l them that
their responsibility to the patriotism has
now gone to the winds. Because when the
country is suffering and wher we are trying
to apply the healing touch ; when we are
trying to heal the wounds and when we are
trying to make it okay at that time they
want to add fuel to the fire and add a pinch
of salt on the wouads. Do you want to
contioue this Punjab as a drippibg wound
over the body of this country ? For the
last two and a half years the situation went
on Punjab and today the people in Pupjab
arc heaving a sigh of relicf. You can go
and ask the common man in Punjab. It is
not that some members of the Opposite
have gone to Punjab. Others have also
gone to Punjab and we have found that
people are heaving a sigh of relief. They
want the present administration should
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continue for a longer time.

Sir, combing operations are going on
even today. We liear some extremists in
the encounters have been killed and some
others nabbed. Sir, when combing opcra-
tions are goirg on and healing touch is
being applied to the injured who have
suffered without any fault of their own then
if some action is taken by the Government
which you want to decry then 1 would only
say that you are not understanding the real
situation.

Therefore, Mr. Chairman, this being a
very small Bill I support it.

=it sarw fag (gfvgr) @ gunafa o, &
afagra § 509 gfagm(gmaq)fagas
SIREI wsal # faqy #37 & fag @er ga
AR AR FW g g fF uF aww @t ag
AIFTT AT 37 GIFTTH 93 U AN AT
SRW W FATA A1 gATFT E § A @A
aTF qg 50at awigd fagas g9 g3q &
PR AT F& G H AATT F1 gear QI
FIA H FHI{wra 1 AT @G

zq qidf § SARET QY AT F AW G5
S WAWR AN JITFAMIS ¢ | 9
gHA, GHIT AT ArA41g 9207 fag I 914-
Tra srza fagrdt araqdl 4 g9 § AT gy
& QIEL ATHIN & HIASA FT AH g AT
3315 &Y SR quaesN & fHaFT ag a9-
Qu fFar ar & s 7 oy qAE T
FUT 1T FGI(F FTLFTE FUA FFfAq
#Y 7€, A AW & A19 faw argdt afwa
AT FUT T &1 12, 14 TAR AW A
wrea< faafugi & 912t 9T Fgi 97 g@r
a1 &Y | 99 Fa4 |fagTa § gy F@ F
fag gardt @df R wRdg sAar qrEf
quk 4t affa gaAAr smdr zfEu
ardl A 59 F AR g ¥ ag)y qarT faa
a3 9T 99d 48 FgA4 ! FI[qW A a5 4V
fe faQd) a«t dfqura & d@gT FUT &
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fora garr arg A8 2 @ & 1 3T g AT
aqq 4y gardy qrEf ey wadlg wed
fagrdy aravay #Y qrf 3 dfag & gmyq
FUA &) a1 FEY At wafwa 3@ qua Gfagra
¥ gatga Agt fwar vgr X quAHA Iq
aFq 34 qIg aie W 9 fa st A fa ey
gl & A1 ITH WfgarT § gmyT FUA FH
fau gaga 3&, ar srara & |19 A @fa-
g1 § gmgd F3A & [ F gare 9af 1 F
A1 4 FFJAT F13AT § % 419 g ena-
SO 3F1 A0y A 1 W]T g AR IF
aFq AaT AN AAY gfeaq AfUT TEETAT HIY-
o & q1q 1 9197 & fFg JarT v A
A qFETGT AN Hgar, ar T glagrd
¥ gmya F fag e oY, @t sns qafs
7T yqysnerT g9 fagas 1 fady FT@r
& At #g @1 & fF gfaura § g@ wraer 93
guigd = fear s, @) Far s=Nway gfew
TiET AANSTT FY GIT FT AT A AT | I
gFq WY I3 faQe aai # a4 mAl
ot a7 ura gAYy =i # 1 F1d AT
gAY | § gafae zaFr fada s @i gfs
ggi arwtgar fafuaa qf g& awdI N
19y qEqe far o ga fae &) @ asd
oY gd qrg Qe AESFed §, IIH 19
UG ATHTT AT9H Ag) agarar § fqad use-
afg wrad 1 gafy o g AT Ig@ F
ferg g dfaar (guvaq) fagas o faae
fear @r g% | F15 F1XO0 AN A FdEm
TAT § 1 TFY QUS A(SHAZH H ¥ HI7 JAQ
sty =ifae & fFa wreon @ 7 fgura §
gy aFr Fga 8 ? safaw gq fae w)
arfgg faar stg 1 gaF fag F15 qafg
FIT01 AgY aqre g § | gafaq #H gawr
fatia ®zar g1

zg faar ¥ aamar war g f& daq A
arqreg feafa & 1| warag=r it w8l & &
arareg feafa § M qg A ST Y Fgd &
fer wrarea feafa & 1 faeet smaima & ang
 garra #) feafa grarea § % 8, W Fgd
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& | 91 fearfa qramen & ng & &Y aniw fqgma
gaT &1 Sg1d F41 Ag) FW 7 AT AR
TG G FUAT ATZI & Al I F4T A
FUT 1T TF7 A qrgEr Ag FSAL |
aiareg feafq €t § T LA ot 787 FUAT
I IR fT91T AN HT IZITA FIAT 91 ALY
1A | I 97 W 107 ¢, faaat aqg & gq
zaF! fa0g #T W@ & | T ATdl &1 IEd
BT Al F7E GYEIT &1 WY gEAIHr & AT
F1fgy | (A sawd & F17 QT T &1
faedt & grat & afusT ot aia feafq &1
FIATFT AT T 97Q g | gafaq A0 Fgar &
fr gg& wfte gfqarT &1 Tad gE@EF
fegr ST | 919 @99 TF T SIS 9 AT
gfgaid & srfesd 356 & quiyd & fag
J41T g WU 9, I FFq g *41 A8 fFar
YT | gEA U @AM W fF gET RIS
fas srramm & fara &) faar stroarr | sramw
& faarg wfasy o F13 g@ dQF «1 gy
7g) fwar it aFar @v QU W d WA &
g9 M fFar o % | «f6T @ a0F &
F1 enwarga A1 fear ar 1 A1 I Fia
F IZVAT AT [@ra | A1 a1 faqar 47317
A< faar uezafa maa & g aw&@d &1
FEAT ST IZT§ | AF-FLHITHT GIEHTT A
farcrar war, sier g2 &) @I F) fauar
Tgr | & at fqqdr i F agren & Fgar
AT % g8 GG H) AT T FV gear 1@
§T ST T 9 TF 0T sqqArey
Fifgg 1 AgY @t war W grawar g fw faq
S AT SIAFT AT 1T AR @99 kA
AT FEY HIH A KL T3 AT ATEr & qqACA
fwa1 @ 1 gafag & gasr fady srarg 1 &
o J13 fo 9ot 7gika & qie s fF
qafed 10 g9 faswr ¥ AgY sdag aq g |
T S Gt "IRA g d1 urg Qs
wiewaeH B A" 9T & g9 fad@ &0
arfaw ferar str aar g

&7 wWedl & §IT § YAV qId AT
FLWIE |

* men, who generally have 303 rifles.

SHRI1 R.L. BHATIA (Amritsar) : Mr.
Chairman, Sir, I have heard the speeches
of my friends sitting on the Opposite Side.
But 1 fail to understand why nobody
touched the real problem. They have been
beating about the bush. (Interruptions).
The first speaker, Mr. Amal Dutta, while
speaking, did not put up any arguments
and the arguments which he was putting up
were fallacious. The only thing that he said
was that the Government in Punjab had
failed and the Central Government had
failed and that is the only point that he put
forward in his argument. Then Shrimati
Pramila Dandavate was telling abcut
Amritsar. During the period of about
2-1/2 years nobody from that side came to
Punjab including Mr. Amal Datta to see the
conditions of Punjabis as to how they were
suffering, under what circumstances they
were living. But still here in Parliament
they are passing judgements. When she
went there, her own party men misinformed
her about Xar Seva. They told her that in
Kar Seva only hired people were there. It
is absolutely wrong. When she went there,
Kar Seva was already over, only the experts
are now working on Akal Takhat.
Kar Seva took place in great gusto, and
many people took part in it. All the debris
has already been removed. Every day five
to ten thousand people were taking part in
that. Lakhs of people have participated in
Kar Seva, and as 1 said; now only experts
are working there.

Now, 1 come to the main point of the
failure of the Government in Punjab. In this
context, ] must say that the type of extrem-
ism that we faced in Punjab was of its own
kind. It was of a very severe nature. The
local administration could not cope up with
it for the reason that the weapons which
those extremists had got from abroad were
of a nature, which the local police could not
match. The extremists were well trained
and they out-numbered the local police and
were able to overpower the police quite
often. This was because they had very
good weapons, most modern and sophisti-
cated weapons as compared to our police-
Under
the circumstances, we were forced to face
this problem and impose President’s rule
there.

I may also mention that during the Akali
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Dal rule, which was there three times, they
always encouraged and enlisted men of their
own party in administration. They gave
wrong promotions ; they promoted those
people who belonged to their own party
and the result was that we had an adminis-
tration in Pupjab which had no heart and
no mind.” After all, Government does not
mean Ministers and M.L.As, it means
administration. If the administration- does
not function properly and take care of the
law and order problem particularly in a
sensitive border State like Punjab, such a
- stage was quite patural.

When we were faced with such a
situation, some changes in the Congress
Party were brought about and a reference
has been made to that. Now, it is some-
thing quite natural in any political party ;
thev also bring about changes in their own
party. The hon. Member was saying that
even our party failed there, which is utterly
wrong. For two and a half years who faced
the extremists ?2 It is not you. You did
not hold even one conference over there to
bring amity between the two communities.
You did not go there to give solace to the
people, and you are passing dictats and
judgements sitting over here. What did you
do there ? You did nothing. What you
did was this. ...(Interruptions). You were
accusing the Government all the time that
the Government was delaying talks with
them, and every time we came forward to
have talks with them, you know what had
been happening. We accepted what you
had said to have a tripartite conference, or
do this or do that, to send letters and give
them invitations. Are you not aware of
their attitude ? They were not at all co-
operating with us. They said that they
would not come to Delhi unless a letter was
received from the Prime Minister or the
Home Minister, and then they said that they
would not come to Delhi, they would go
somewhere else. We went to Chandigarh
for talks. There was no question of any
non-cooperation on our part, we were trying
to cooperate with them. It was only the
Akali Dal, who were not cooperating. And
Akali Dal was supported by these people.
They have been saying that their demands
were all right till the Akali Dal burnt the
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Constitution. Till then, they were blindly
following them and saying that they were
correct. Even the hon. Member, Shri
Vajpayee, when they held their conference
in Pathankot, said that their demands were
all right and the Government was not
accepting them.

He went to Amritsar only recently. He
advised his Akali friends to shun extremism,
but they have not accepted his advice. All
of you have been supporting them for your
political purposes, without caring what the
consequences of this kind of a support to
such a party would be.

The Akalis’ position was very clear to us.

Maybe it was known to you, and you were

just trying to avoid it. But the Akalis at
no stage agreed that the terrorists were
inside the Golden Temple, or that the
extremists were there. Every time they said
they were not there. When we asked them
whether they had weapons and arms inside
the Temple, they said ‘No’. It is these
Akalis whom you were supporting.

Not only this. They were utilizing the
extremism of Bhindranwale. They were
giving them saropas. Not only that ; they
were giving them all shelter in Nanak
Niwas ; they were given food, money and

" everything that they required. We told

these reople that the Akalis were not
interested either in river or water or
Chandigarh, but were interested in getting
power by hook or crook. They were always
in a minority, but they wanted to usurp
power. And you were supporting them in
that. All that the people in the Opposition
did, was to ask for a tripartite conference
and similar things. But while we were
fighting, and the Congress party was fight-
ing in Punjab in such difficult circumstances,
you were pointing your guns at Shrimati
Indira Gandhi and the Congress party,
without sharing any responsibility for it,
without contributing anything or playing
any role in Punjab. You dare not go there,
and you did not go, even to sympathize with
the people. You were only accusing the
Government.

U\fhat has happeped for 2-1/2 years in
Punjab is that there was virtually a parallel
Government ; and only with a strong hand,
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we could deal with it. The circumstances
were such that we had to deal with it with
a strong hand. Al those friends said there
was no Government, acd that Government
should take action. But when action has
been taken now, many of these pcople are
asking for the Army to be removed.

No doubt the situation has improved, but
still extremism is not finished. We still
have it. You read in the papers about it.
Only the other day, “seven schools were
burnt, ie. on 15th August. Many people
are killed. in the border areas. Till all those
extremists 27e eliminated, this care is neces-
sary. That is why we have brought in this
Bill.

It is a national problem. We must look
at it as such. If things had been absolutely
~ normal, we would not have brought forward

this umendment. But the thing is that there
is need to take care. Itisa national prob-
lemy ¢ and we should look at it from a natio-
nal angle. For some more time we should
extend this rule, That is why we have
brought in this amendment.

We have also requested the Akalis to
change their attitude. They should come
forward to do it, but they have not. As I
said, Vajpayee Ji has also pleaded with them,
but there is no response. Only the other
day the Central Goverpment had told them
that it was ready to give SGPC the opportu-
nity to initiate kar seva. Three conditions
were put forward by Central Government.
Government have made this offer: the first
condition is that the carrying of arms within
the Temple will be strictly prohibited.

" And the second is that they should give a
solemn assurance that the Golden Temple
complex and the holy precincis of Gurud-
waras will not be permitted to be used as
places of communal hatred. These are the
things which nobody will object to, and the
third point is, unequivocally condemn the
demand of Khalistan. Well, if these things

are done by the Akalis, we have no objection.

They can do the kar seva; anybody can do,
the kar seva. Let Baba Kharak Singh come
or any baba come. I have no objection.
Government have gone forward saying that
they will also order the release of all Akali
leaders and they are prepared to give kar

seva to anybody who wants todoit. But
the question is : 1s there any response from
the Akalis 7 Have they said that these
Gurudwaras will not be used for extremist
purposes ? Have they said that no arm
will go inside ? They will stopit. Have
they abdicated the demand of Xhalistan ?
None of the Akali leaders has replied to
this thing and to the gesture, the initiative
which the Central Government has taken ?
They are taking just the same attitude. They
continue to help the extremists ; they conti-
nue to Dbelieve in the Khalistan movement
and they continue to keep Gurudwaras in
the same fashion as they have been doing ;
and so long as this is being done, we shall
continue this rule. Therefore, 1 support
this Bill.

Y QIS WA (FFarar) : gwafg aakea,
faes q13 d17 a1 § 4917 & S greng @
g SAHI @11 QT WV fag
gFud aal, usafa wraa Zar, st

UFWA H 3@ AT AT a8 FHTHT array 3

zafaq asgT EIFT YA 48 FAT 98 @I
2, 95T & AT F1 HA1F @ 2

famrg geasTe oY 7 fFI07 | @37 21y,
R A VA BB FITFTAT I JraY 2

a1 IFHIE o1 fE wraz grena
gud, afwd qar gl gansnfar ag
genad 41 A1F1 ? 9g @1 FHITA 9197 5
gH & g1 T | gFUFIT g 2 fF gaw
uFg AR Aleagey | faar §

‘‘Although the Legislative Assembly
is in suspended animation and a
popular government can be installed ;
having regard to the prevailing situa-
tion in the State, the continuance of
the proclamation beyoad 5th October,
1984 may be necessary.”

Fgi # grarg & g f& ueafy waa
MA I IGAT IS & | GIATT 31§ 169
yraHT 7T 13, g A IXAT fag F T H
ot Y X7 9T | gAT Tz /i ¥ 47 37 337
Fal 98¢ Trseafq maa aar faar ? graa ag
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& f atrst 95719 § geawHy feaFt a7 ag
FHANAT AZY &Y AT T & | 3TH AL & JTAST
2 forqant Sgarr 48Y g1 a1 @1 8, AT Fia4
F g% A #1 fAqe¥ & fae d@fqam &
qa1gT FFF1 ST | 399 SAIIT gATT B AT
1% F9T g1 gHdT g ?

aqrafy agiag, ua I1q AT, a9 &
A § fg0et gadt 3 Fgr ar 5 azi 0w
g1 & fau wegafa e agr fear s
Al AIT9FT IA79 2 FW@ & Fafag gard
q19 g1 AT | A197 g7 AT FIEIQ
Frgar =g -ma-azaEr gar 39+ fas &
AZY FIAT FIZAT) SAFF & FGAF a9
TATT U & 1 =Y GIFUGH g7 USATZIAT
9| FEN GSFT AT AT H UZATIIX GIFT
TT 21 FT 4 AT gAd F oy fE
FEMT AZT & gAfaq = gagorm &
EEICRAR E I

UF I1d HIT E, GIGGIT § 9919 7AY
g Fgal 2 f& & faTnl =i &1 aga
Jrgat g1 F Q@A HIZAT E a8 faw A &
qgo fadY fadY e@ & a1z afvaw fEar
war ? fE3 agamm &1 19 F1 3g71 vqAT g 7
7EY gBT 14T |

gud al 9gs /i F ) {6 wegafa s
ST, FEFIAT FT AIST | ATTA qAFIAT AT
ST AEY, I IZIW FT I@T & | 71T AT A
Figd & 0% agiw &Y @ | § quar =ngar g
f& atra 38 a1 AgY @en A1 TU8T ? AT
frafag gaousougo #1 qaearz 2 W@ E ?
FUIT &7 FT@F T IFI & | I9 ITF FIA
TgY faar T <@r ar IaET FqT BIGaT ? SHHT
dar-ar adwr g 5 ow fea &1 dma garn
AIfSY, IaF @17 6 A5 ¥ fag qua gora
FI STEXd ALY & | gAIR gfRgror § <t agr g
T @ | A THT AT G7d F 6l FT g5 ¢ |
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grarat ¥ fegr a1 gFar g, AfET sra FaT
qGT g |

ATYH FATT F 5-F21 A9 (AT AT
4% a12 g fagra # ) g 1 a7 g,
a3 s €I ATIIMA AT AT @ g | 98
fraY 1 gg=z ag snon 1 & g9 faa #r
fatta &3ar § 91 9t £8 FTATIAG H T
AT & A1 I GIFT JAT g1 @) &, 98 a7
giar Fifgw |

# 39 faa 51 f709 F3ar1 g, a8 99 A8
g ATfgU |

SHRI K. MAYATHEVAR (Dindigul) :
The Punjab problem has been discussed in
this august House more than one dozen
times. The hon. Members from the Cong-
ress Party were speaking as though the op-
position parties are responsible for not
bringing any solution to the problem. I am
shocked to hear such a kind of untruth and
unpleasant talk from the hon. leading
Members of the Congress Party. Almost
all the partics supported suitable and
effective action to bring about law and
order and provide safety and security to the
pcople there. We have been telling the
Government to take action for the last 2-1/2
years. But you failed in your duty to take
action at tbe appropriate time. Because of
your belated action and because you defaul- -
ted in discharging your duties in time, all
these problems have gradually cropped up
and arisen. Now, you have come with an
amendment which is not only unconstitution-
al but undemocratic and autocratic also, be-
cause it is like the Democles’ sword hang-
ing on the heads of the non-Congress ruling

States except MGR Government. That is
why we are opposing it.
We are against anti-nationals. The hon.

leading Members from the Congress Party
were talking as if we are supporting Khalis-
tan. Who supported Khalistan ? Nobody
supported that. You must put down all
the anti-national, anti-social and anti-demo-
cratic forces. Why did you not do it some
years back ?

MR. CHAIRMAN :
tbe Chair.

You please address
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SHRI K. MAYATHEVAR : I will ad-

dress you. (Interruptions)**

MR CHAIRMAN : This will not go on
record.

SHR1 K. MAYATHEVAR : National
interest is greater than any party, group or
religion in this country. When there isa
clash betwecen individuals, national interest
should prevail. If tbere is a fight, clash or
quarrel between particular groups, parties
or religions, national interest should be pro-
tected. That is the profound duty of all
‘the opposition parties. We have repeated
this many times. But you did not under-
stand this at all.

The policy of the DMK Party is that
Article 356 should be deleted and scrapped
in toto from the Consritution.

Not onc year’s extension or two years’
extension. That is our demand from the
very first day of the inception of our party.
They want that at the pleasure of the
Central Government, all the non-Congress
ruling parties should be at their discretion.
We do not know what is your pleasure,
whether you are pleased with the Opposition
parties or not. When people are opposing
you, when we are in power, you are dis-
missing us, that is, with the arms and am-
munitions which are illegally stocked in
your files. Therefore, I want the dismissal
of Article 356 itself and recommend that
this Article should be scrapped from the
Constitution at all. In a quasi-federal or
a federal State like this, continuance of
Article 356 is quite ubpconstitutional. Now,
who were in power in Punjab ? Were they
Communist or Japata Members or some
other Party members who were rul-
ing ? You were in the administration,
you were in the power, you were gov-
erning the State, bat you could npot
solve the problem when you were ruling,
when you were having your own Chief
Minister -1 will say Cheap Minister not
Chief Minister—and that is why you
imposed Governor’s rule there.

MR. CHAIRMAN : Mr. Mayathevar,
you address to me.
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SHRI K. MAYATHEVAR : I am sorry,
Sir, I will address you now. When you are
having a democratic government under your
Chicf Minister, you could not solve the
problem. Why ? Then the President's
rule was imposed by you. The Central
administration also could not bring any
solution peacefully and then military action
was taken. We are not opposing that action
at all. Why are they blaming us unnecessarily
without finding out the truth for which the
Opposition was fighting for the last 2%
years 7 Now they want to extend the period
from one year to two years. But what is
the guarantee ? If a married couple could
not give birth to a child for ten years, have
you get any guarantee that they will give
birth after fifteen years ? 1 do not think so.

MR. CHAIRMAN : Mr. Mayathevar,
I hope if you look to that side, you are
getting more encouragement,

SHR] K. MAYATHEVAR : You are
potent, Sir, that is why I am addressing to
thern. I know you are a very honest and
able and efficient Member of the Congress,
you are exempted from that. Therefore, we
must have an assurance from the hon.
Minister that it would be solved. But I do
not think there is any guarantee for that.
Therefore, tomorrow or day after or next
day, you can come forward with the same
kind of an amendment saying that you
could not solve the problem, therefore, this
two years' period should be extended to
three and four and five years. But are you
going to be here for five years ? Definitely
you are not going to Le here, So, before
that, within your short life in power, you
want to commit all mischiefs in the world
and you want to defigure and deface the
Constitution of India. Don’t commit that
mistake. The future generation., ...
(Interruprions)

MR. CHAIRMAN : Now conclude.
Mr. Gupta is encouragiog you.

SHRI K. MAYATHEVAR : Yes, I am
concluding. This is the only peculiar State,
wonderful State, because they were ruling in.
that State. The Assembly was kept under
suspended animation. This is a very selfish

 ——

**Ngt recorded.
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thing. The animation is because they know
that if the Assembly is dissolvec, they wull
also be elimipated by the people by giving
vote against the Congress. That is why tlis
kind of animation is there. When some in
the non-Congiess party ruling 1n an Assems-
bly, you are dismissing that Assembly.
Therefore, why should you follow a different
discriminatory policy, so far as Punjabis
concerned.

The Pupjab situation could not sull be
improved, says the Government. 1say this
Government cannot, shall not and will not
solve that problem, in spite of the uncquivo-
cal support of all theopposition parties.
Therefore, the request for extension is not
permissible morally, legally or constiiu-
tionally. That is why we are opposing it,
as it leads to despotism, autocracy and
tyranny.

Also, it may be applied to some other
States tomorrow. What is the guarantce
that this double-bairelied gun wiil not be
directed against Andhra Pradesh 7 You
are having the same Shri Ram Lal as
Governor for such kind of purposes !

SHRI P.V. NARASIMHA RAO : 1can
assure you that this will not be applied to
any other State.

SHRI K. MAYATHEVAR : But this
assurance is not in the provisions of the
Constitution. We cannot go by your oral
assurance. YOu give so many assurances to
the House and the npation but not acted
upon those assurances.

SHRI P.V. NARASIMHA RAO : This
will not be applied to any other State.

' SHRI K. MAYATHEVAR : When the
Pondicherry Assembly was dissolved, there
was no election. You do not want elections
because you know that the people have no
confidence in ycu. You dismissed the N.T.
Rama Rao Government. This Bill is against
the spirit of domocracy in this country. It
is brutal murder by stabbing on the back
of the democratic rights of States ruled by
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non-Congress. That is why we are oppos-

ing it.

wETd WAwaAE {@ (AWA) - awafa
ugizg, ot weEdardl FEfasr giEd,
1A FAJT 91T, FIA7 qrEf A1 AT 24,
GYSANF T gTa) A S A1 F1 AT 4 TAHT
s Wy fafafa gara § a3 3 ) fS5a9r
gara & o WY wfafafa &gy g ag & agt
% fagar-fasaraz ma & @1 gaar gfg
qX g1 @ qrar ¢ 1** g Tar «war @
f sraFIT & weF W@ R )

SHRI K. MAYATHEVAR : Sir, on a
point of order. He says that we have failed
to have one MLA in Punjab. Let them
sclect some DMK member for Punjab....
(Interruptions)

SHRI CHANDRAJIT YADAV (Azam-
garh) : The word** is not in good taste.

MK. CHAIRMAN :
record,

It will not go on

T WA 39 g9iafs agaa, o
qHoFowT Hfaffg arasma & agf g1+
(saayrd) - ErouFoFio & I N*TT § a7
ar #:1% it gfafafa qoma & agdr ¢ 9w
sufFd &1 31X 97 Mfeal 1 9aig § v oY
gfafafa 78 & (saaem)

gwiafa agRa g goa & i ¥ &
1T F |

A=A WA 39§ gorg & AR F @y
1T FT @I E | | ag Fga1 =igar g f& o

arfeat &1 #1% gfafafe ggr 78 g, faa

1T A TG Tg ST F1 g1, I1§ SroUHo
Fo FIT gl, AIg qg FWI qFf@ § @ i 7
gl (=)

awmafa wgia : a9 gotra F @R & a1
F2 |

**Expunged as ordered by the Chair.

——
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ATATT WA 27 §Y F1E QY a1 T8
&, §Y &z1 fF 7 749 Fa7 ag 5 g g
zai 18 FEadg a1q Ag 2 7 F47 QA
A et A A Ar@m F g A, UANAT
FY AT FLF T 709 (eqaqena) -

MR. . CHAIRMAN : You should

address them as Hon. Members.

JrATg wAnara 39 : garafa AgeT, A
FIE JEANT A AN 1 a8 FEWT E
fa s T agt &40 o ALY ag AT A T
I IFIAY 19 FIA 09 2 a1 A5 ¥
WZF 1A 1777 A S A o | K199
3319 & A1 ¥ gonvad fagaw aw fFar )
IGH =T AN ZIXT F1I9 q97 14T §—H
FZA1 A12AT g fF a1 9% FRO0 FT 94T
Tal & | THY WY T 9% T/ A FAIY 7 1@ B,
AN T A AT 727 2 1 Azt § @wRed
g1 1 g AYT agr a et ot garwfag 3qq
i1 S

SHRI K. MAYATHEVAR : For your
information Shri Dhandapani of the DMK
Member of the Lok Sabha visited Punjab.
I am telling vou because you do not know
anything about other parties.

=TT WA 3 aWafy oY, agi )
S agrafaa ggq wrn geedy &, geFiA s
Frgdr & & fF o w537 § Y 9fay F1%
H4T 4 1Y W @ g §, SIFIgw
dIFT ) TN I FFN F NG T AA
faar garr & afy 39 arg &1 gasz fqO6
arEY & |17 wearT @Y qar g # fs gug
Fq1 agar @7 7gr 2 faet eidf & A
T gRm ag wiv Y & (smama) o FR
a1 % fag g w@r g (swaae) - ave
T ar @rg A% gig 93 (saawna)
I3 9T AYIRIE FT FT IT IGT & AT
faaret za & N4y T ag wiv Y N F 7T
T GATAT T & g9 & wez ofads qar
Y | 79 AT 9T AFTA I F1 gHAa I,

a7 33 faa) FY arF 9T [@HFT Tl
frafeaar =Y «f | sad gaea@ & fou
guq &' agd g AFvAHAT § 1 afegaT
TS UF @2 ¥ g grar g | ofeaq fear |
drar g ar ga9g # fad @e Fgaw
fa=rz FsT sl agma & g q¥ fava
ferar strar g

Y gaTdr g, sNudr afwer dgaa9,
7 &gl & & agt av §iFw o § ) arvd
ST AT gt a9 Fifaal F1 AFT FFT AMQ
8 | & Higar a1gan g f afz ggt qxfafazd
g3 A&T FIAAIET AT F¥ 1y, O FAT A
931 SIAa fag ¥ g o7 g & | agi qra
¢F TFA A, w1 F e #T aF7 ¥, faewar
A8l B qFT A | ot agT F wgr fw § agi
9T agT 4 fas | & qoar g f e ag7 @
faet, fFa a=x &t @i ¥ fae) | o gt
H2ATA F1 A1 fear agr, a IAFT oAy
tras< g 39 azq a7 fegfy € ? 94
I SFAIATUAT FT /I fGg7 797, 3T 337
afxarz & Fa7 fegfa @ ? arer faar @i &
%! fagar Tifgy, IT8 F A e e
agi wgd) & f5 agt qed Fgargr #41 a1
TE 1 AR qrg Fed 2, Fraga s T |e
307 fag it safsqna a0l & w29 € %
sitady gfeazr afet & 3t Fgrgd ¥ &7
frar 2, ag OY FEAH FEF 1 dwT Y
orq wifeq g€ &, Frfe snft off qoisT & a8
g% & 1 g%1%q ag & fr feafs qudi 3, afss
gare @R F& | yurad § agq afeqda
ATAT ¥ | B AUSAT qed qgT ANE &,
A& gerar g | e favdr g s F1gy
qH @ §, AITHIT FX @ &, IH FIT A
FITAE FIX Y A1FgFar g afag o
qq q1al 1 @I T AHT AT HfT

FIAITF g |

zgfan & a0t qrdf & T & 31"r
STTIAT FIAT g, SV {6 a1q o7 i $3I3Q
¥ f5 qurgT ¥ =T qaftadq arg, at zq
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[arr=d W 29 ]

F19 & fog mwrf‘asﬁ g gug avard
AT 3a%F faw gug a7 =1fgw |

it sew fagrd aiwqat : fegar awg
F1fRT |

AT AEAE IT ¢ g ATR! 97T @
FETIA afgsrd Fagaa ¥ fFHaqr aqg
AT & | FIAAY <t afg srawy gar Agl g,
al & STqHT F4T T |

gq weal & qrg # 3@ fas &1 gaga
FIQT g o g F3ar g fo 17 a5 agi
93 grarg feafy qar @ g1 aa a% guy
gz Sfag &1 qagw axarY &1 agi
IgHA & | FIIE F qHoUToUFo0 (T g,
fT gaat Fat qramet g WY g ga o
I, TGT F1F AFATT F ATYIT 9T FI
gFd & 139 weal & @19 § gq fae &
adT FIAT E |

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, T would like to begin with the question
which has just been asked by the previous
Speaker at the end of his speech. He said
that his Party has got a majority there in
the Assembly and any time they want they
‘can restore their own government.

AR TRUTAT F971 &1 @Y & 7 w4y g9
farg gy @Y 2—

because we are now dealing with the Con-
stitution (Amendment) Bill. Otherwise
there is no pareshani.

qare dT qrawt ) AJIET F @
gn oY et fema 781 & & a7 game

qai 437 G5 |

SYo wy dTad (AUFATGT) : ATHTT HTH]
2 afsa Fiedregma gnr g |

SHRI INDRAJIT GUPTA : Sir, about
this Constitution Amendment, we should
not at any time, very lightly in a casual
way, try to amend the Constitution. Not

-
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that we always do that, but in this particular
case I should say, it is the height of irres-
ponsibility. It is a new Amendment, un-
precedented in all these years, in these
34 years that the Constitution has been
enforced. And we bave had conditions of
so-called insurgency or armed terrorism in
many States, and this is not the first time.
In the North-East, in Nagaland, in Mizoram
—we know for a few years the Army was
deployed in Nagaland which was supposed
to be dealing with conditions of insurgency.
Now, thank God ! You have got an elected
government there at least and you are not
relying on the Army. But never io all
these years was it considered necessary to
bring this particular amendment. Now,
this is done for the first time. The Minister
owes it to the House to explain what is
there so unprecedented in the situation
which necessitates this kind of deliberate
circumventing of the provisions which are
part and parcel of clause (5) of this Article
356. Two conditions were laid down by
the wisdom of the framers of the Consti-
tution. They said that this period of one
year of President’s Rule cannot be extended
and should not be extended unless onc or
two conditions are fulfilled. One condition
1s that there should be a Proclamation of
Emergency either in the whole of India or
in any part of the State at the time of
taking such a decision. At present there
is no condition of Emergency or Proclama-
tion of Emergency. Secondly, the Election
Commission must certily that continuance
in force of this Proclamation during the
period specified in such resolution is neces-
sary on account of difficulties in holding
general elections to the Legislative Assembly
of the State.

SHRI P.V. NARASIMHA RAO : That
does not apply.
SHRT INDRAJIT GUPTA : It does not

apply. But it refers here to the Legislative
Assembly. In a way it broadly applies.
Otherwise you have to have Lok Sabha
elections.

So, these conditions do not apply, the
Proclamation of Emergency does not apply
also, I think. Or, is there an undeclared
Emergency ? After all these 35 years, only
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in the case of Punjab you have thought it
necessary to bring this Amendment and
caid that this particular Amendment will
apply only to the Punjab. That is true.
But this is by the back-door, introducing a
kind of new Ninth Schedule to the Consti-
tution. This will become a Ninth Schedule.
Today it may be Punjab, tomorrow it may
be any other State. It does not have any-
thing to do with insurgency and terrorism at
all. Wherever political considerations de-
mand, the Ruling Party can add to this
clause. Today it is Punjab, tomorrow it can
be some other State, on the third day it can
be any other State. You are doing some-
thing which has never been done in these
34 years. You have dealt with conditions
of insurgency and terrorism by other means,
at other times, in other States. You never
thought it necessary that the basic law of
the country, that is, the Constitution, which
has Jaid down certain conditions and safe-
guards must be changed in order to deal
with the situation in a particular State.
You have never done it before. Is it a
light matter which has to be just passed
over lightly without bothering about any-
thing ? As somebody said just row, you
could have avoided this event, taking your
own argument that President’s Rule is
necessary for some time further. 1 don’t
agree with it, but thatis your argument.
You could have avoided this Amendment
by calling the Assembly for one or two days
and then dissolving it. And then you can
impose President’s Rule again. You don’t
have to bring this Amendment. Why don’t
you do like that ? You can do it.

Why should an amendment be incorpo-
rated i the Constitution which will be there
now for all time and which will open the
flood gate to a new kind of 1Xth Schedule
for all those States in which ‘this proclama-
tion is to be extended. You could have
done it, (Interruptions).

You reply when the time comes. You
have become a Home Minister who is
fidgetting all the time. You were not SO
when you were in the External Affairs.
That is why we liked you. You were SO
calm, cool, patient, and unruffled. Now
you are, it seems, hopping about on a hot
brick all the time.  (Interruptions).

PROF. MADHU DANDAVATE : These
are home affairs.

SHRI INDRAJIT GUPTA : 1 am saying
only that this Constitutional device, amend-
ment, could have been avoided and still it
can be avoided. Still you can have Presi-
dent’s Rule. This is what you want. Please
do not put in the Constitution which will
become a potential danger for all the time.
You may not always be in power. There is
no dispensation saying that the Cecngress
party will be in power for all time to come,
But you are putting something into the Con-
stituticn which can be used by anybody any
time when opportunity permits against any
State. Why should you do that ? At least
I am totally opposed for this very reason.

Secondly, I should say—well, other
Members have already said, I do not want
to repeat it, the kind of President’s rule
which we are going to extend to Punjab is
not the ordinary President’s rule ; whether
we like it or not, virtually it has become a
sort of army rule. Iam second to none in
my admiration for the Armed forces. I
have said it several times when they are
called upon to make sacrifices, when they
are called upon to do something in defence
of the country. We were in support of this
army action though we thought it could
have been avoided if some other steps had
been taken earlier. But when it came ;
it was inevitable, we supported it. But
many people in thc Army, you know very
well, they also feel that the Army should
not be exposed too long, to this sort of con-
frontation with the public, with the citizens.
It is not good for the Army. It is not good
for thc morale of the Army. It is not the
primary job for which Army exists and is
maintaiced. In fact your State administ-
ration has collapsed completely. You have
not told us a single word what you have
done in the last less than three months
since the Army action took place. What
are the concrete steps you have taken to
clean out and overbaul administration in
Punjab which was functioning, as Mr,
Bhatia said, as a parallel Government. It
was a Bhindranwale Government. It was
not your Government, Punjab administra-
tion. What have you done since 5th or 6th
of June to convince the country or the
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people that you are taking effective measures
to clean out the administration and overhaul
it. You have not said a single word. You
have not said anything.

Mr. Bhatia was taunting us saying that
some people on this side were continually
supporting Akalies at a time when the
Akalies were refusing to admit that there
were arms inside the Temple or there were
absconders and criminal pecople hiding in-
side the Temple. If they were doing or say-
ing so, they were doing somethipg very
wrong. But shall T show the Press state-
ments, statements issued by Shri Bhinder
whom“you sent and made I. G.P. Police. Shri
Bhinder is on record. He has said that
these reports are wrong and exaggerated.—
there are no arms inside the Temple ; there
are no criminals inside the Temple. He was
your 1.G. Police. You wanted to tackle
the situation with people like that, It is
on record. I can produce it if you chal-
lenge. Do not say all these things. You
messed up the whole situation. Your party
earlier for political reasons encouraged and
helped Bhindranwale to get the position to
which he eventually came. You have not
told us what steps you arc taking after
Army action. In the absence of any effec-
tive State administration, this extension of
President’s rule means that vou will have
to depend willy nilly on the Army. It is
virtually army rule. I think it is bad for
the Army, to put them in this position.
Many high ranking people in the Army do
not like it.

That was an emergency operation that

they had to go and carry out in the Golden

Temple. But they do not want that they
should be prolonged indefinitely and re-
maining all the time facing the people.
Secondly, you say in your Statement of
Objects and Reasons, “Although the Legis-
lative Assembly is in suspended animation
and a popular government can be installed,
baving regard to the prevailing siteation in
the State...” This is what you have writ-
ten. It means that the situation still exists.
Which means, disturbing feature for you is
what ? Itis disturbing not only for you,
for us but for ecverybody. Obviously, the

Hindus in Punjab are not in a state of
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insurgency or likely to create any violence
or terrorist action. Then, whom are you
talking about ? It means, what you are
saying is by and large—of course, don’t say
there are exceptions here and there because
there are always exceptions. But by and
large, by what has happened in the last few
months, you cannot depend now on the
support of the Sikh community as a whole.
They have got alienated. There is no doubt
about it. And that is what you mean when
you say the “situation prevailing.” What
is the situation prevailing 7 Do you mean
that there are some terrorists who are at
large 2 Have they not been at large in
other States at other times ? Does it require
President’s rule ? Tt did not require. What
is that situation ? Please explain. What
is so serious that you cannot function except
under President’s rule and with the help of
the Army ? It means, the Sikhs in Punjab
have been rightly or wrongly alienated
today. 1 say, rightly or wrongly, because |
do not believe in mixing up of religion with
politics. But that is the situation as it
exists and it has happened. People’s reli-
gious sentiments have been provoked and
they are angry and hurt. People did not
bother about what was happening inside
the Temple before the Army went in. Of
course, that is the tragedy of the whole
situation. But this is the fact. You have
to take facts as they exist at present. You
cannot take reality in the way you
want it to exist, You have to start from
the situation as it exists, whether you like
it or not. And, therefore, you want to
continue this Army rule with the Army
General there acting as Security Adviser to
the Governor. What is it except Army
rule ? This is also a new thing. We never
saw this before. There is a civil administ-
ration and the Security Adviser is the
General of the Army. It may be all right
for a short time, for a few weeks. But this
is what you want to continue under Presi-
dent’s rule for another year. Therefore, I
want to say that rcally you have taken no
political initiative after the Army action—
no political initiative of any kind. Where is
the healing touch, I want to know ? Is
the healing touch the imposition and
extension of President's rule and that the
Army should remain there ? Let me say
one thing. I am no expert on religious
matters. And Baba Buta Singh is sitting
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there. But I should say as a non-Sikb,
I want to say, that in this matter
of Kar Seva, as a non-Sikh, I
personally do not feel like lecturing to any-
body as to who should do the Kar Seva
or who should not do the Kar Seva. This
Kar Seva is the tradition, religious tradion
and part of the Sikh community tradition.
It is the responsibility of that community to
. decide who is going to do that Kar Seva.
If all of them together do it jointly, I for
one will be very very happy. But this Kar
Seva should not be made into a issue of
conflict, split and clashes within the com-
munity itself. And, therefore, those people
who are not Sikhs should not lecture to
others and to the Sikhs as to who should do
Kar Seva and who should not do Kar Seva.
That is my opinion.

But what have you done ? In the name
of healing touch, the Government of India
has intruded in this Kar Seva in such a
way that the whole country, thc entire
people and the entire Sikhs are saying that
somebody who is supported by the Govern-
ment is brought there and imposed there in
order to do the Kar Seva. I don’t think
this is a correct way of tackling it at all. 1
do not know this gentleman, Baba Santa
Singh. He may be a very good man.

PROF. MADHU DANDAVATE : You
are happy, if vou do not know.

SHRI INDRAJI® GUPTA: I do not
know. But [ am not neither for him nor
against him. There is one Baba Kharak
Singh about whom so much has been said
and written that he is an old man who has
got a long tradition of doing this Kar Seva.

The Government should have tried later
to bring about a situation in which all these
Babas and people could be brought together
to do the work jointly. Instead of that,
the Government took hcld of one Baba,
supported him, brought him there, imposed
him therc and that has further provoked
and irritated other sections of the Sikhs.

Do you me: n to say that everybody who
s against Baba Santa Singh is a terrorist or
an Akali or an insurgent fellow ? I do not
think it is such a simple matter. If it had

been so simple, I would not have botbered..

L5 hrs.

I think, no political initiative has Feen
taken at all by the Government just as they
earlier did not take. Please don’t say, “we
wanted talks with Akalis” whereas you had
understood that the Akalis were not serious
about talks and only we foo!s in the oppo-
sition went on saying that you must have
talks with the Akalis. According_ to your
White Paper, you were having so many
secrct talks of which we were not aware at
all and we were never told about. It was
said that the Akalis had said that they
would not come to Delhi. But according to
your White Paper, you were going around,
secretly meeting them, in so many places,
in somebody’s private house, in somebody’s
guest house. Of course, you have not given
the exact location. And accompanying you
was a gentleman, T had said it earlier and
I am going to siy it again, I want a reply
because it is tied up with the gquestion why
you cannot restore your own Government
today in Punjab which you can ecasily do.
Even for one or two days, you could do it
and then you will not require this amen-
ment to the Constitution.

The reason is that you cannct produce a
Chief Minister on whom your own people
will agree. You had in your secret talks
with the Akalis one gentleman, Mr. Amarin-
der Singh, connected with the royal house of
Patiala. Why was he present in those secret
talks ? What was his locus standi ? Was
he at that time your future aspirant for the
Chief Ministership ? Is it that he scuttled
your case completely because the moment
the army action was taken in Punjab, he
resigned from the Lok Sabha, from your
party and everything ? He now wants to
lead Shahidi Jathas and do all sorts of
things. He has calculated his political future
and he feels that it is better to go on to that
side.

~ Today, you are not able to restore your
own Government even for a day or two days
and then impose President’s rule. You
cannot do it because your own people will
not agree on the choice of the Chief Minis-
ter. - This is the whole trouble. Because of
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that, the whole of Punjab and the country
has to suffer President’s rule for the sake of
your own party which is incapable of owver-
coming their own factionalism and their own
quarrels.

I consider this to be a thoroughly irres-
ponsible and immoral thing that is being
done to cover up the Congress Party's own
internal sins and lapses. So, because of that,
we have to suffer this kind of an amendment,
the Fiftieth Amendment to the Constitution
of India. For this purpose alone, the whole
thing is to be brought in and you have to
now set a new precedent which never existed
for the last 34 years after the Constitution
came into being. Why should we le asked
to support such a thing ? We will never

support it.

It is very wrong to compare it with the
situation in Assam. It is not that question
at all, lLast time, my Party utleast never
said that we were in favour of that Constitu-
tion amendment in the case of Assam.
Maybe, you can say, you were wrong ; you
were proved wrong. But so much Eblood
was shed during the clections in Assam. |
2m not saying that the blood that was shed
was due only to the fact that elections were
attempted to be held. There were so many
other questions which are still there and
which bave not been solved in Assam. I hope,
they will not burst out some day. Anyway,
I do not want to go into all that in regard
to Assam.

I am ending by saying about the amount
of energy and the amount of time that the
Government bas spent on intruding into this
Kar Seva business in the way in which it
has done. I am not in favour of delaying
or stopping Kar Seva. I am not one of those
who want all those ruins and shattered
buildings of the Akal Takht to remain
standing there. There are some pcople who

want that.

PROF. MADHU DANDAVATE : No-
body wants tlr.atT

SHRI1 INDRAJIT GUPTA : Itold the
Prime Minister one day earlier just after the
army action that if they cannot find out
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pecple who can do Kar Seva without the
support of the Sikh community—I was half
Joking—it is better you make a declaration
tomorrow that ‘““After all, my army is pri-
marily responsible for shattering the Akal
Takht. So, it is the responsibility of the
Government to repair it” ; you do not allow
anybody to go near there, you hurry up and
get it repaired by the army. You can say,
““We have destroyed it. We will re-build it.
That is our moral responsibility. We are
very sorry for what has happened.”

“But it is my responsibility to the
Sikh community.”

“We broke the Akal Takht and, thercfore,
we should restore it but the way to restore
itis not like this. The way to restore it
should be in such a way that that there
should be a feeling of reconciliation and a
healing touch in the minds and hearts of
Sikhs. You should do it in a different way.
Don’t bring somebody along and patronise
somebody and impose him there. If you
can take so much time and epergy to do
that, for goodness sake,-take _some political
initiatjive. You seem to have abandoned all
political initiatives ! You want to depend
only on yourself, army and bullets, police
and what not! Take some political ini-
tiative.

You have not bothered even once in the
last three years to consult us at all. You
have written us off completely ! Why did
you not call us ? Also informally have an
exchange of views what should be done now.

Even today, after so many years, the Sikhs
do not know whether Chandigarh will be
theirs or nor. What will happen to the river
water and the other problems ? The Akalis
may not be interested in those things. But
lakhs and lakhs of ordinary Sikhs are in-
terested and we are also interested that those
ordinary Sikh people should be made to feel
that they are getting some justice after what
has happened. But you did not do it.

You are going ahead steam-rollering and
a big majority has been marshalled today to
avoid yesterday’s faux pas. So, they want
to steam-roller it through.

But, we are going to oppose the Bill with
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whatever capacity we have.
to oppose it.

We are bound

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI1 BUTA SINGH) :
Sir, it was never my intention to join issue
with hon. Shri Indrajit Gupta as he is one of
our most seasoned parliamentarians. But
unfortunately he has given such a twist to
one or two issues upon which I feel called
upon to say a few words to put the record
straight.

I will not dwell on all the issues because
the hon. Minister for Home Affairs is there
to meet all the points that he has made.
Some of the suggestions that he has made
are quite hcalthy for the future of our de-
mocracy.

But on two issues on which Shri Indrajit
Gupta mentioned my name also and also the
issues concerning the entire Sikh Com-
munity, 1 feel that I must put the record
straight.

On the issue of Kar Seva, every one was
concerned about it and, as he said, it would
have been a very simple job for the army to
finish it and come out. But, having regard
to the feelings of the entire Sikh community,
it was thought, why not we find out how
best we can involve the Sikh community so
that they can come forward and sincs itis a
place of worship, it should not be dnne other
than in the traditional way. On the 7th of
June, the army action was over. On 10th
June, I received a telephone call from
Great Baba Kharak Singh in my capacity as
one of the representatives of Punjab and
Sind, in which he said many other things
including his own health and his Ashram.
In response to that call, I visited Amritsar.
The holy saint is very advanced in age and
cannot move himself. He requires two to
three assistants to move about. But, after
meeting him, I went to the Golden Temple
and there 1 met the Head Priest of the
Golden Temple who made a very fervent
appeal that “Look, this is all what has
happened.” On the same day or the next
day, he made an appeal to the rest of the
people of the country also. But then he said
“There was no SGPC., There was no Akali

Dal. I do not know where they had gone
after having done all that to the Golden
Temple.” But there was nothing except the
Head Priest and he told me that “You have
Kharak Singhji. Wiy not, please, use your
good offices and your influence and try to
see that the SGPC and the five Priests are
brought together so that they can decide the
issue as to what could be done to this demo-
lition or this damage to the holy place ?”

On his asking, I again went to Baba
Kharak Singhji. I requested him “Babaii,
you have been doing the Kar Seva through-
out your life. Why not you come forward
and do this ?” He suggested me the way
“You better collect the five Priests.”

Then also the Head Priest of the Golden
Temple told me “Get some of the officials
of the SGPC released so that they can sit
here. They can organise some kind of
organisation to iook after the day to day
worship in the temple and also they can do
something for the Kar Seva.”

It was at that stage that I moved from
village to village. Tt was very difficult to
find all the five priests. Though the priests
are supposed to be present, because every
day they have to be present at the time of
worship, unfortunately other than the
Golden Temple head priests none was there.
But T was able to mnbilise and bring all the
five priests there. Then Baba Kharak
Singhji suggested to me, “There is one
officiating President of the SGPC some-
where ; go and get a letter of authority from
that officiating President of the SGPC and
authorise the five priests so as to make it
possible for them to issue a hukamnama for
doing the Kar Seva®™. I did that also. 1
found out that officiating President of the
SGPC. He consulted all that he could within
the short spanof time and he sent a letter of
authority through his own trusted man to

-the five priests, and then they were asked to

issue a sort of an order to one of the saints
to do the Kar Seva. If I remember right,
the date was perhaps the 17th June when
the first meeting of the five priests took
place and they issued a sort of an order to
two saints based in Delhi to do the Kar
Seva, and not to Baba Kharak Singhji. That
was their own independent choice. They
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issued an order to Baba Harbans Singh and
Baba Karnail Singh and requested them
that the damage to the Akal Takht and the
other areas in the Golden Temp!le premises
be repaired immediately. There was no
condition attached, there was no other thing
mentioned in that hukamnama It was a
two-line thing ond unconditional. These
two saints were asked to do that. Unfor-
tunately, I have to put all these things now
on record because Mr. Indrajit Gupta thinks
that this is what we have done. In the
meantime, the political manoeuvring of
some of the Akali leaders and the SGPC
office-bearers saw to it that the order of
the five priests was not carricd. They got
together ; some of the remnant members of
the SGPC were brought together ; a meeting
was called ; in that meeting it was to be
decided whether to honour the order of the
five priests or not. Unfortunately, they
kept on meeting for days together, for weeks
together. Not an order was passed, not a
Resolution was passed. Then, instead of
passing an order for kar seva, that meeting
passed an order for organizing shaheedi
Jathas. Another serious situation was sought
to be created in Punjab. When the shaheed:
jathas were to start, on that very day, Baba
Santa Singh who was camping somewhere
in Bhatinda district, who is a known saint
in his own right—his organization took
birth right from the times of Guru Gobind
Singh, the last of the ten Masters of the
Sikh Gurus—wrote to Baba Kkarak Singh.
Baba Santa Singh was the first saint to write
to Baba Kharak Singh : ‘Kindly start the
kar seva, and I ain prepared to assist you
with all my jathas, 1 will come with my men

to help you™...

AN HON. MEMBFER: Why is he
opposing then 7

SHRI BUTA SINGH : He isnot oppos-
ing. Baba Santa Singh was the first saint
to write to Baba Kharak Singh. Let me
tell you the story and then you can come to
your own conclusion. As you know, the
morcha was again revived in the name of
shaheedi jatha. 1 want to make one thing
very clear about the shaheedi jatha. The
first shahezdi jatha was-sent, not to releasce
the Gurudwara - as they now say—from the
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control of the army ; the first shaheed! jatha
if you go through the newspaper, was sent
to commemorate those martyrs who were
supposed to have died inside the Golden
Temple and Akal Takht. [ say this subject
to correction. But 1 can challenge Mr.
Indrajit Gupta. If this is not politics,
what else is politics ? As 1 said, Baba
Santa Singh wrote to Baba Kharak Singh,
‘You start the kar seva ; I will come’. Not
only Baba Santa Singh, but more than a
dozen Sikh saints from all over Punjab,
from all over India, wrote to Baba Kharak

Singh.

But Baba Santa Singh was perhaps the
first to write to him. Unfortunately, Baba
Kharak Singh made a condition that ‘unless
I am given in writing by the High Priests,
by the SGPC, by the Akali Pariy and by all
the Sikh opriests, I will not start the
Kar Seva.’ 1 got all these documents before
Babaji. 1 even mobilised the Akali Dal
Ad Hoc Committec Chairman to go and
talk to Baba Kharak Singh, ‘Please do the
Kar Seva’. Then Baba Kharak Singh said,
‘My only condition now is that I am so old
that I cannot walk. You kindly pave a
road upto the Akal Takht so that I can take
my car and stand there and start the
rar Seva.’ We did that also and in that
exercise we had to demolish some of the
portions of those buildings which were
coming in the way. We took the road to
the Akal Takhtsahib. Thecar was to go
there. But unfortunately these Akali leaders
prevented the Baba. Baba had performed
his prayer to come to the sitc and do the kar
seva. But, unfortunately, these Akali leacers
wanted those ruins, those demolished build-
ings to be used as a political weapon in their
politics. Thut is why they prevented Baba
Kharak Singh from going to the site and
start the kar seva. In these circemstances,
B4ba Santa Singh came forward. Mind it,
Sir. Baba Santa Singh is not a new person.
He is known 2t least to the Sikhs all over

the world....

PROF. MADHU DANDAVATE : Just a
clarification—it will help us to understand.
When we went there to Amritsar, we were
told by reliable persons—the Army authori-
ties were also there. They said, “You made
very good efforts. Please see that common
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arrangement is made and unitedly the
kar seva can be uadertaken.” You had
talks and some agreement was almost
arrived at, of course, informally and you
said, ‘I don’t think tnere will be any diffi-
culty in getting this agreement put through
and within 2 to 3 days unitedly this ka. seva
can begin.” You came to Delhi and when
you rcturned from Delhi you said, ‘This
agreement cannot actually be gone through,’
and as a result of that this division started.

SHRI BUTA SINGH : Iam happy you
said it. Prof Dandavateji, never an agrec-
ment was mentioned (0 me or to my
colleague, Sardar Gurdial Singh Dhillon, a
former Speaker of this august House. What
happened was that Babaji was not given
this kind of resolution which he wanied and
the last date for the Shaheedi Jatha was
approaching. Then some of the leaders of
the SGPC and the Akali Party approached
the General there—perhaps on the advice
of some of the hon. Members from the
Opposition, saying ‘Why are you involving
Buta Singh ? He is a Congressman.” They
went straight to the General. They faid,
‘We would not like this credit to go to a
Congressman. We would like you to take
this credit. Plcase come and help us.” You
know the Generals. They negotiated.

You know the motives behind this because
this particular kind of situation is also
sought to be used as a political weapon.
They arrived at a broad agreement. But
the Generals are not politicians. They said,
‘Please reduce 1, 2 and 3 in writing and
sign it and give it to us. Then only we will
take it to the Government.” At that time
they tacked out. No less a person than an
officer of the rank of Officiating Chief of
the Army, Gen Oberoi about whom so much
was said in the Press had gone there. They
were approached and they went there and
an agreemeot was nearly in sight. Then
those leaders, those Ilcaders of the SGPC,
those leaders of the Akali Party refused to
sign the conditions which they orally agreed.
That is why that agrecement could not be
signed.

Therefore, the issue is not at all that the
Government wanted to impose somebody,
that we are doing the kar seva under the
garb of Baba Sania Singh. Let me tell you

one thing again. This kar seva inside the
Golden Temple is not a thing of the recent
times. Since time immemorial, since the time
the G_lden Temple itself was built, this kar
seva is going on and it will continue to go
on because in the Golden Temple something
is always under construction whether it is
gold, it is light, it is the walls, whether it is
tic stones or the painting. It continues
and from time to time wherever they need
an expert service, they approach the
Government of Punjab and the Punjab
Government has been lendiog this kind of
service to the SGPC or to other historic
places like Durgjana Mandir or any other
Mandir.

It is permitted in the Punjab Government
that if you want to take a loan or the
services of an officer or an expert of an
orpanisation of Punjab Government, it is
always advanced ; it is always granted.
I should say, because it does not behove of
m¢e, as a humble Sikh, that the Government
of Punjab, during Giani Zail Singh’s time
or during Sardar Darbara Singh’s time,
have made their contributions in a sub-
stantial amount by way of Kar Sewa. The
latest example Wwas that Government of
Punjab advanced Rs. 25 lakhs to provide a
channel of fresh watcr from a canal to the
Golden Temple and the holy tank. That
was also done at the cost of the Govern-
ment. Nobody bothered at that time ;
nobody said it was interfering with the
religion. Sir, if we are doing the same
pavitra seva and if the Government has
been requested by the SGPC for the help,
Buba Santa Singh is equally entitled to ask
for any help from the Government of India
of Government of Pupjab. We have not.
Bui, Sir, as Mr. Indrajit Gupta said, we
could have done it since there was an army
action. But, Sir, we have not done it to
<simply respect the sentiments of the Sikh
community especially when there is a mis-
understanding that what happeped there was
not to be told to anybody. The people in
Punjecb know that the Sikhs in general,
part.cularly, those who are connected with
the religious affairs of the Golden Temple,
know twhy the things have happened inside
the Golden Temple premises. All these
things will be dealt with by my colleague,
the Home Minister. I wanted to put the
records straight that Baba Kharak Singh
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was welcome at that time and is welcome at
any time. But, Sir, Akal Takht Sewa is
nearly complete by Baba Santa Singh Ji.
The things are going on and people are
talking about that. In the meantime,
another Baba who is known for Kar Sewa,
Baba Mangal Singh, came forward to do

the Kar Sewa in the rest of the premises.
But, unfortunately, he was forced to go out

of it because he was threatened by some of
the elements that if he joined the Kar Sewa,
he would meet the same fate at the hands of
those who did not like it. Therefore, in the
circumstances, 1 do not think that Govern-
mept of India or Government of Punjab
has done anything wrong. Baba Santa
Singh has come on his cwn. Everybody
and the people from all over the country
are coming forward to help Baba Santa

Singh.

SHRI K.P. UNNIKRISHNAN (Bada-
gara) : Sir, 1 never thought that the Golden
Jubilee Amendment of the Consttution,
that is, the Fiftieth Amendment of the
Constitution, would be so disturbing a piece
of amendment t(hat should cause deep
concern.

It is important in the sense because we
are discussing an important “amendment
which is not only an assault on the spirit of
the Constitution but it is also related to the
events in the Grecian Tragedy, that is, in
Pupjab.

Sir, 1 am not one of those who hold this
Constitution in Subba Rao’s words, to be
transcendental, sacrosanct or imumutable.
1 never held that view and I shall never
hold that view in times of changes and in
tune with the dynamics of social change,
the Constitution will bhave to undergo
changes ; the Constitution will have to
undergo such transformation as would be
required from time to time.

But, Sir, when it comes to the question
of cerlain institutional framework that the
Constitution has provided and when it
comes to the valuable personal liberties and
democratic rights given to the people of this
country which they have secured over
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decades of struggle, then, we have to be

. careful.

Sit, I consider this amendment to be
a dangerous precedent and it is violative of
the principle of the Constitution because it
is an assault to basically exceed the para-
meters of the Union power over the States
by the institutional arrangements, that is the
content of our Constitution. [ would like
to mention a word about the very amending
process and the constituent powers of
Parliament. We have seen to-day an attempt
is being sought to rush through a certain
piece of constitutional amendment.

Sir, Parliament’s exercise of constituent
power is very different from its ordinary
exercise of legislative power. Therefore,
the Constitution makers or the Drafting
Committee of the Constituent Assembly
took abundant caution and all these provi-
sions regarding the amending process of the
Constitution were gone into several times
and a special procedure for amending of the
Constitution prescribed. It is because we
cannot approach the amending process and
exercise the constituent powers of the
Parliament by a casual approach to this
problem and that is exactly what is being
done today

Sir, before I come to certain other points
which have been raised by many hon.
Members on the other side and particularly
by Sardar (Baba) Buta Singb, this tends to
change Clause 5 of Article 356. I do not
want to narrate or go into the details or
background of this question whether it be

the dismal record of Sardar Darbara
Singh’s government but—he may be
accused of apny other thing, he
could be accused of inefficiency—it

needs reiteration that here was a man who
stood with the nationalist forces throughout
his political career and that proved to be his
undoing. When there were people in this

_ House, distinguished members on the other
side who eloquently defended Antulays and

various other luminaries who produced
massive mandates since 1980 in different
States there was none to defend this man.
It goes to a lasting infamy. Not only you
sacked bim but you did not also defend
him. On the contrary Delhi became a
centre of conspirators against this Govern-
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ment so that he could not function in
Punjab as Chief Minister. And that is
phase number one of the problem.

Whatever may be his other shortcomings
you had President’s rule, you imposed Pre-
sident’s rule for 9 months and there was a
Governor who talked about improvement
in climate of industrial relations when
people were dying like flies in the :treets and
when you were talking not only in the tri-
partite meetings but you were also talking
behind our backs trying to manoceuvre the
situation by carrying on another set of
negotiations with the Akali Party whom you
want now to pull down. But this amend-
ment—to which my distinguished friend,
Shri Indrajit Gupta referred to as another
Ninth Schedule—falls into a different cate-
gory. It is so dangerous a thing that State
after State inspite of the assurances which
have been given a little earlier, maybte
casually, 1 am sure it will be reiterated by
the Home Minister, this sets a dangerous
precedent. Sir, the last spell of President’s
rule in Punjab led us to the slippery path
towards a precipice leading to Army action.
Now, Sir, it only became a cover for conti-
nuing politicel manoeuvre. The basic thing
has been a refusal to accept this reality that
there are other elements in Punjab, political
elements—whether Akalis or others—with
whom you have to resolve certain problems
which have come up. Please don’t try to
confuse or frighten us with the Anandpur
Sahib resolution. When we were talking
with our Akali friends, asking them to
interpret the Resolution we were told
suddenly one fine morning that religious
demands have been accepted.

Religious demands have been accepted.
Well, we said even if some of them are
dangerous, if they provide— a framework
for a solution, we have no quarrel. On a
number of things they have gone back,
whether religious or secular. There is no
mention about those essential issues which
led to an agitation. On the contrary, an
atternpt bas been madce in the White Paper
to completely change the entire context of
the problems of Punjab so that it becomes a
defence for governmental action or inaction.
Sir, 1the question simply is this. Mr. Bhatia,
my esteemed friend and very dear friend,
raised certain questions about the success of

the Punjab policy. Is it your glory, a success
that the entire brave Sikh Community stood
isolated, alienated from the natiopal main-
stream (/nterruptions) .

PROF. N.G. RANGA (Guntur) : Itisa
total success.

SHRI K.P. UNNIKRISHNAN : Prof.
Ranga, 1 have great respect for you. 1
hold you in great esteem. Please come
with me and we shall meet some people in
Punjab. I am open to correction, we are
open to correction. There is no use of hiding
fact. For that you cannot find solution.
Therefore, is it your success ? What your
success is that an impenetrable wall of distr-
ust has been created between the brave Sikhs
and brave Hindus of Punjab in the most
sensitive State. Is it not that the Sikb com-
munity of your State bore the brunt not only
in our country’s defence and its security but
also contributed to our national economic
well-being by providing food for us, feeding
us ? Isit the reward that you are giving to
the people of Punjab ? You will have, Mr.
Ranga, to do violence to facts to suggest
that you have brought normalcy in PPunjab
or any of these things. On the contrary, it
is the political bankruptcy that has led to
army action. It is nothing but political
bankruptcy of tke leadership which is called
charismatic, which is calle§ second to none
in the world, which is called international
in its dimensions. It is the bankruptcy of
that leadership which has brought Punjab
and this country into this precipice.

15.30 brs.
[SHRI F.H. MOHSIN in the Chair]

Sir, certain references were made. Now,
Mr. Buta Singh, is not here unfortunately. I
wanted to clarify one or two more points.
Now, in regard to ‘kar seva’ business, I do
not want to enter into any controversies
about the individuals. It has actually added
insult to the injury Whether it is a ‘kar
seva' or ‘Sarbat Khalsa’, every step that you
are taking, it is not the so called healing
touch of which we have heard in the first
week soon after. Can you have anything
more rediculous than to see tbe Baba come
on the national network of TV on 8th July
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and not only condemn Bhindranwale but
praise the arniy action? Now, by the middle
of the month, he is arrested, taken into
custody and the entire national press, Punjab
press, comes out with photographs of masks
usel by the terrorists recovered from his
house and huge haul of weapons and arms
and ammunitions from his first disciple’s
house and in another 10 days, he becomes a
‘Baba’-—a great glory to Punjab. He is
introduced, after torturcd, as is alleged by
him or his followers, as leading the ‘kar
seva’. Sir, you tell me : Can any man
accept that there'is no force used in these
things 7 You go and ask anytody in Amrit-
sar. They will laugh at you. Ask anyone in
Punjab, Hindu or Sikh or anybody, you will
know the fact.

Sir, there is a very small point on
which [ want a clarification. SGPC has been
referred to as somebody’s personal property.
The Punjab Gurudwara Act was enacted in
1925 after o prolonged struggle by the Sikh
masses against the Mehant Udasi.

SHRI NIHAL SINGH : Who took
Bhindranwale to Gurudwara? (Interruptions)

PROF., MADHU DANDAVATE : If he
provokes us 1 will (¢l under whose order
actually he was released when the Chief
Minister was prepared to arrest him. (/nrer-
ruptions).

SHRI NIHAL SINGH : It is SGPC
people who took him inside.

MR. CHAIRMAN : Some of you can
reply to him later on. This is not the way to
interrupt.

SHRI K P. UNNIKRISHNAN : This
prolonged struggle was won by the Sikh
masses, because, as I said, I must also men-
tion that it was tnis Mehant Udasi who
honoured General Dyer with saropa. There
is a historic background to SGPC. Don’t
try today to put before the people of this
country that this is a bunch of trawors, this
institution. Pleases do not try to do that.
You are again injuring the feelings of mil-
lions of people in this country by doing so.
There is a Pupjab Gurudwara Act which is
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on the Statute Book today ; it has not been

repealed. SGPC is a creation of this Punjab
Gurudwara Act. Section 56 of the Act says—
whatever may be, I Lhold no defence for Mr.
Tohra or anybody of the SGPC. (/nterrup-

tions). You have done them. You do

whatever you want, but you respect the law,

you respect the rule of law ; that is the

question I want 1o pose. Section 56 clearly

says that nobody can undertake any repair,

modification or otherwise under any circu-

mstances of any Gurudwara in Punjab

without the clear approval and permission

of SGPC. Have you repealed this Act or is

it on the statutc ? What is the attitude of
your Upion Government to this Act ? For-

get. You put him behind the bars. That is

a different thing. Whatever he may or may

not have done, he can defend himself.

(Interruptions). 1 can give only the facts.

If he cannot understand 1t, I am sorry for it.

(Interruptions).

MR. CHAIRMAN : You may not agree
with him, but let him continue. You can
have your say later on. He should be allow-
ed to speak unless he uses derogatory
language ; he is not using it. You may differ
with him, but that is not the reason for in-
terruption. '

SHRI K.P. UNNIKRISHNAN : There-
fore, I want to reiterate it because this is
very important in the context of this Bill
and the developments in Punjub., Hereis a
legislative enactment which you are bound
to respect not only because of its back-
ground, but, asI said, Mahaima Gandhi,
when this Act was passed, said, “The first
battle for freedom has been won.” There-
fore, you are bound to respect this enact-
ment for another reason, because thereis a
commitment under the Constitution to a
minority. On the one hand this is the law
of the land which you are bound to respect
constitutionally, legally and morally ; and
another dimension is that you are bound to
respect it because this relztes to faith and
protection of faith and centre of worship
belonging t0 a minority, What is your
attitude to this 7 Tomorrow you can say
that it is a different thing. I am not a
religious person at all. When some of us
went and called on Baba Kharak Singh,
who is respected by everyooe in Punjab
regardless of any party affiliation and who
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has 75 years of dedicated social service in
that State in that part of the work, he said
one thing which moved many of us : *“I have
pothing in this world. I was a friend of
your former Speaker Dhillon, he knows me
for many years. I know everybody in all the
partics. I told all of them : you can come
and have your food. You can pray here.
Youcan stay here but no politics here.”
This has been his approach. He says
that he told the same thing to some
Fateh Singh and Mr. Dhillon. He said
regretfully that his gurudwara and adjacent
prayer hall were searched for firearms. All
that they could find was a walking stick. He
said : I am prepared to do kar seva. Please
go and tell Shrimati Indira Gandhi to res-
tore Hindu-Sikh amity in Punjab. That is
all that T want to have. And with this white
beard I am prepared to polish her chappals.
This is what he said. It is a tragedy that
you could not involve such a man in kar
seva. Why ? He referred to some specific
incidents. Isit a fact or not that there was
an agreement on 13th and 11th of July bet-
ween the representatives of SGPC and
General Oberoi and his Army ? Why is it
that Delhi rejected it ? (Interruptions).

Why was it rejected ? Was it rejected
because in the Sikh tradition, in the Golden
Temple complex, kar seva always began
with the talab and this order of priority is
going on in the Sikh tradition from Talab to
parikrama and other things—Akal Takht,
Harmandir—and that was not acceptable to
you because of certain political reasons ? In
1973 when kar seva was held under the
leadership of Baba Kharak Singh, on the
very first day 2.5 lakh people both Hindus
and Sikhs, from Generals to industrialist to
rickshaw pullers queued up in the streets of
Amritsar. You did not want that to happen
for the simple reason that if they had come
and started with the talab, they would have
seen the extent of damage in the rest of the
Temple complex. You want to scuttle it.
My charge is that you wanted to do this
sarkari seva and not kar seva. This is way,
this arrangement which was agreed updn
could not be implemented.

He had also said that the army will be
withdrawn. It is a fact that there are only
balf a dozen pickets, even the entry for

worshippers into the Toshakhana and other
places is a regulated entry. Can you call
that there is free entry into Golden Temple
for those who want to go and worship ? It
is not. Therefore, an extraordinary situa-
tion, not of normalcy but of abnormalcy
prevails in Punjab. What I want to say is if
you persist in this approach of confronta-

tion, there can be no peace in Punjab. There
is only one way for bringing normalcy in

Punjab, or I would say in the nation, and that
is the method of consensus. You cannot run

this country. You can get a massive man-

date, you can have established majorities in
Legislatures or in Parliament, but you can-

not govern. That is the situation we have
been reduced to because this massive mand-

ate does not carry with it moral authority,

this leadership has no moral authority and

morally they have become bankrupt. There-

fore, I know that they are in search of a

consensus. Somebody asked why we were

not consulted ? Why should you have these

illusions that they will consult you, just as

they are having the illusions that the Sikh

community is all with them ? Some people

from my constituency were going on tour

the other day. When they were inside ths

Lal Quila to see a show there, their bus was

taken away, the day previous to the Sarbat

Khalsa. We know how people bave been

taken, how from Haryana, under the great

Bhajan Lal, every police station was asked

to take people for Sarbar Khalsa and for

Kar Seva. Everybody knows that. In every

village in Haryana or in Punpjab, people

know this. You can carry on this situation.

Therefore, there can be no peace in Punjab.

I also wish to say that you cannot escape

the consequences of the situation, whatever

you may do. This Constitution amendment

or no amendment, you cannot escape the

consequences.

MR. CHAIRMAN : 1 may inform the
hon. Members that only one hour was
allotted for this discussion and we have
already taken 2§ hours. This subject has
been discussed more than half a dozen times,
so, I would request the future speakers to
take as less time as possible.

PROF. MADHU DANDAVATE : How
can they destroy the Constitution in one
hour, Sir ?
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MR. CHAIRMAN : Now Shri Chitta
Basu.

SHRI CHITTA BASU (Barasat) : Sir, I
rise to oppose this Constitution (Amend-
ment) Bill. The reason for my opposition
i8 that this amendment seeks to erode cer-
taip institutional framework of the Constitu-
tion. Article 356, as you know, has been
used for not less than seventy times and
Presidential rule imposed not always for
Constitutional breakdown. From this side
of the House, by many Constitutional
pandits, it bas been alleged that on many
occasions this provision of the Constitution
bas been used for partisan interests of the
roling party at the Centre. It has also been
used even to resolve the internal dispute of

the ruling party.
15.50 hrs.

[MR. DEPUTY-SPEAKER in the Chair|

After the Emergency, when the Janata
Party was returned to power by the people
so that democracy would be restored, Parlia-
ment brought about certain amendments,
reducing the period of the President’s rule.
That does not mean that the Janata Party
could fulfil its pledge for the restoration of
democracy, but I would say it was a partial
fulfilment of the commitment for restoring
democracy, as the period of the President’s
Rule was reduced.

Now you want to extend it by another
year, of course in the context of a specific
situation prevailing in a particular part of
the country. That is thc only argument
which seems to many plausible. But, natu-
rally, it raises the apprehension that, if a
similar situation takes place in a different
part of the country, at a different point of
time, you would not hesitate to destroy
the institutional framework of the Constitu-
tion.

Just to meet the situation in a particular
State, at a particular given period of time,
it would be unwise, immoral, unjustificd and
improper to make the Constitution itsell a
play thing. Since a particular provision of
the Constitution does not suit the ruling
party to deal with a situation in a particular
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area at a particular period of time, you
would not hesitate to amend the Constitu-
tion, make it pliable, to see that the parti-
cular political strategy of the ruling party is
fulfiled. FEven for such purposes, such
tinkering with the Constitution is resorted
to. It is on this account that ] am opposing
it. You cannot make thec Constitution of
the country a play thing ; you cannot make
the amendment of the Constitution in crder
that you can take advantage of the situation.
That is the main ground of my objzction to
this amending Bill. If that tendency be-
comes stronger, ultimately you will change
it in such a way that it will bccome &
dangerous amendment.

Therefore, it is unwise to allow this kind of
Bill to be passecd by this House. Many
questions have been raised, especially the
specific situation prevailing in Punjab today.
Sir, since you are there, I am very unhappy
that you will automatically start ringing the
bell, thc moment you are pleased to sit
there. Thercfore, 1 cannot discuss it in
detail. I know my limitation.

It is correct, as some of my friends from
that side have saicd, we on this side have not
been too harsh on the Akali Dal. I know
that the Akali Dal cannot be absolved of the
responsibility for the situation they have
created. But, that does not mean that the
Government is not responsible for the situa-
tion which has developed in Punjab today.
In fact, Congress(]), which is the ruling
party, is more responsible, for it. You will
have 10 pay the penalty for it.

Even today, while the Government policy
has been anmnounced as onc of healing
the wounds, the steps which have been
subsequently taken do not create conditions
for the healing touch.

But I would only remind you that wounds
may be healed up by certain methods, but
the scar remains. And the scar on the
Hindu and Sikh unity is more dangerous
and dangerous from the point of view of
the nations unity and security. If somebody
from that side accuses us that we are less
patriotic, that we are not also equally con-
cerned about the unity and integrity of the
country, they will merely be committing
certain mistakes. But the problem, as the
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situation prevails, is to bring about a politi-
cal solution of the Punjab problem. Instead
of making renewed efforts in the changed
condition where both the parties are re-
quired to recoil from the position already
taken, this particular step does not contri-
bute towards anm amicable settlement or
building up of amity or creating a condi-
tion which leads ultimately to a political
solution.

Sir, the intention is very clear even from
the Statement of Objects and Reasons that
the Government wants time to have a
government thete. And for that you have
had several rounds of secret talks, but have
failed to come to an agreement amongst
yourselves. So, you ask the Parliament
to give you time so that you can manipu-
Jate to have an accepted Chief Minister.
Therefore, you are asking us to give that
authority to you by way of accepting this
Amendment. But how can we equate the
pation’s interest with your party’s interests ?
This is the grave charge which I want to
make that the whole intention behind this
amending Bill is that you want (o equate
the nation’s interest, which in this particular
case is to restore normalcy, to create condi-
tions for Hindu-Sikh unity, to create a
climate conducive for working towards a
political solution of the problem and your
party’s interest to find an acceptable person
to become the Chief Minister. Therefore,
Sir, this is not fair, this is not justified and
this is not proper. I think this House
should not be a party to this act of yours.

1 don’t think that the Constitution cannot
be changed. Coanstitution can be changed.
I do not accept that theory of unchange-
ability of the Constitution. But change-
ability for what objective ? This is not the
objective. We cannot be a party to the
amendment of the Constitution for your
own partisan interests. Therefore, Sir, |
oppose the Bill with all emphasis at my
Command. I think the House should reject
this because it will set a dangerous prece-
dent.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, so much has been
Spoken on this matter. Therefore, 1 will not
take much time.

Sir, I rise- to oppose this Bill because I

find there is no justification for this Consti-
tutional Amendment. In fact, I treat it as
a constitutional subversion, because we are
finding everywhere that this Government
is either subverting the Constitution or
destroying the Constitution or violating the
Constitution.

Throughout the country, everywhere we
are finding that this kind of thing is being
done. Recently, what has been done in
Andhra Pradesh ? This is a very clear
example of what | have said. As it has
already becn stated here, there is an internal
dispute in the Ruling Party, they are failing
to find out suitable leadership for Punjab,
that is why they arc going to the extent of
amending the Constitution for taking a year
to resolve that crisis. It is very unfair, and
itisa very dirty activity so far as this
particular amendment is concerned.

16 hrs.

Now, I would like to say that there has
been insurgency in several States in the
North-East region of this country. We
have discussed this matter time and again
in this House and we are finding that Army
is there to assist the civil authorities in those
States, in many of the North-eastern States,
and we are finding that popular governments
are already working there. There is no
need of President’s Rulc in any one of those
States and it is a very correct stand of the
Government that without imposing Presi-
dent’s Rule you are trying to solve the pro-
blem with the help of the popular govern-
ment and if you arc finding any necessity,
you are sending tie Army there to assist
the civil authorities. The same thing you
can do here also. But you are not doing it.
Here vou are amending the Constitution in
order to have Punjab under your control
and not trying to instal the popular govern-
ment there. Here, on the floor of this
House the honourable Home Minister had
said that 7z times the Army had been called
in various States to ascist the civil autho-
rities during these four-and-a-half years. If
this is the situation, what is wrong in install-
ing a popular government in Punjab and if
there is any necessity of the Army, then
the Army can go and assist the popular
government there. But you are not doing
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this. This continuance of the Army is a
very dangerous thing and it will finally
create a big problem even for the integration
of the country and it will ruin the basic
character of our Army also. That is why
continuance of the Army for a longer
period is deplorable and the Government
should not insist on that.

So far as the problems there are con-
cerned, the Government is not solving the
problems, they are not finding any political
solutions of those prcblems. About terri-
torial dispute, about water dispute etc. the
question is whether any necgotiation is going
to take place, whether the Government is
planning for any negotiation, and whether
there are really seriously concerned to solve
these problems. If these problems are not
properly solved and political solutions are
not found for these problems, certainly there
will be no peace and certainly there will be
disturbance. Therefore, 1 request the
Government, through you, that they should
try to find out some political solutions to
these problems and this can be done only
after the installation of the popular govern-
ment. The Assembly is there under sus-
pended animation. That can be brought
into existence if you like and a popular
government may be installed there.

Shri Nihalsinghwala is not here. 1 would
like to say that he was talking of Bhindran-
wale and he was also talking as to who had
allowed him to enter into the Golden
Temple and all that. I would like to say
one thing very clearly. Bhindranwale was
created, encouraged, strengthened, used and
finally killed by the Ruling Party. The
eotire country knows it. You may deny
it hundred times, but nobody is prepared
to accept it. I would like to say that since
this Government has failed in solviog the
problem of Punjab and since they are un-
able to control the situation, they should
tender their resignation. You are removing
the Governor, you are removing a Home
Minister, and everybody, but the person
who is mainly concerned with the whole
problem, that person is not resigning, and
she is the Prime Minister. And unless she
resigns, there will be no solution of the
problem. By amending the Coanstitution
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you are not going to solve the problem,
rather you are aggravating this problem.
This is my charge against you,

With these words, I oppose this Bill.

it waarer fag 3aq (FATFAT) : IT1ETET
ygled, & aga g A1 weal # Al a1d
Fgar argan g | & afqara (3031 duad)
fagas &1 faQy AT g |
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qa®l qT ag faraard et o

g7 wsal & gy & 39 faa &1 faQyg
FIATE |

SHRI CHANDRAIJIT YADAV (Azam-
garh) : I think we do not contest the Home
Minister’s contention that this amendment
applies only to Punjab, because it is a very
specific amendment and even the date is
given, the State is given and the situation
has also been explained. Therefore, we do
not contest on that account. But what we
are contesting is that this is a dangerous
precedent which the Government is setting up
for very lightly making amendment in our
Constitution. I think the Home Minister
wanted to know from us the previous day
and wanted us to cite certain examples
where the majority or minority had been
tested on the floor of the Assembly. I would
like to ask him whether any time since our
Republic came into existence, this kind of
amendment has been brought which is
temporary in nature, very specific situation
and does not deal with any basic things ?
The Constitution of the country always
deals with certain basic principles and
certain basic structure. In the Constitu-
tion’s basic structures, constitutional amend-
ments are not brought like this that you do
certain thing for a temporary and specific
period and then it becomes infructuous.
This amegdment will suo motu become in-
fructuous after one year becausc it relates
only to a particular situation in Punjab.
Then you will have to bring another amend-
ment to repeal this provision unless not
want to put extraneous things on the body
of the Constitution.

16.07 hrs.
[MR. SPEAKER in the Chair]

Therefore, what we are fearing is this—
that this amendment sets a dangerous prece-
dent. Whenever anything will suits the
Government convenience and for their poli-
tical purpose, they will be bringing this kind
of amendment.

Another thing which this amendment
shows is the Government’s total inability to

“ violent.

solve a political problem which needs a
political solution. The Home Minister may
kindly look into the debate of the Consti-
tuent Assembly when this particular article
was being discussed. At that time there was

‘a lengthy debate and suggestion from three

months to six months was made because
people were very hesitant that - this can be
always misused and in a democratic set-up,
there should not be any President’s rule
imposition or the suspension or dissolution
of Assembly, once the people elect the
Assembly and their own representative in-
stitution. Then, with great difficulty, a
compromise was reached that in no situation
should it be more than a year. And that is
why, during the last 35 years, there was po
need of bringing any amendment or exten-
sion of the President’s rule beyond one year.
Now, Sir, the Government has in its wisdom
broken all the traditions and have gope
against all basic principles of the amend-
ment of the Constitution by bringing this
kind of amendment which is worse than an
ordinary enactment or ordinary law. Sir
does the Home Minister really fee] that Ol'llj;
extension of President’s rule s going to
solve the Punjab problem ? If you could
not do it jn one year, tell us what is the
guarantee, what is the assessment that you
are poing to do within next one year ? What
is the guarantee for that ? Have you done
anything to find a political solution to the
Punjab problem ? In spite of all efforts
during the last 20 years, no solution bas
been found for Chandigarh : no solution has
been found for territories ; no solution hag
been found for waters and now things are

“getting aggravated day by day.

I do not wantto bring all those things
that the entire Sikh community is antagonis-
ed. Therefore, I am not bringing all those
things. Butis it not a fact today ? Should
we not really feel concerned that the Sikh
community is hurt though they are peaceful,
they are by and large not supporting the
demands of Khalistan, they do not indulge
in violence - and all credit to Sikh masses in
Punjab ? That is, in spite of so many pro-
vocations and so many humiliations of the
Sikh community from the Asian Game time
to the entry of the Army into the Golden
Temple, the Sikh masses by and large
remained peaceful. They remained non-
And ncbody knows better than
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you, Mr. Speaker, that in Punjab villages,
villages after villages, hundreds of villages
where 85% Sikhs are living and may be 109}
or 15% Hindus, there is no mass attack and
no mass burning. And nothing of that sort
except these misguided extremists were
induiging in violence and creating terror and
killing Hindus as well as Sikbs. Innocent
Sikhs were also killed ; innocent Hindus
were also killed. Nobody supported them.
But today T am really surprised at what the
Treasury Bench has chosen. If we suggest
anything concrete or any positive thing and
draw the attention of the House to certain
dangerous situation, then they feel that we
are outright supporting S.G.P.C. Akali Dal
and outright supporting extremists, and we
are not for solution, they feel that we are
creating hindrances. But will you not really
put your hand on your chest and find out
what has happened in Montreal ? Today, we
are not able to send our High Commissioner
to Canada because we need special security
for our High Commissioner. (Interruptions.)
You may say ‘No’ but he told me the other
day in the Central Hall, 1 am not going be-
cause our Government is asking for certain
special security. You may deny it. But I
am telling you what he told me personally
that because of that fact he was not going.
Our national flag is being insulted. It isa
shame. [ think that it is not that they have
become unpatriotic but perhaps out of anger.
Mr. Buta Singh will bear testimony to this
fact that after our Army entry into the
Golden Temple, Sikh community feels much
mcre hurt emotionally and religiously.

Now, the Prime Minister says, ‘1 want to
give a healing touch”™. The best healing
touch would have been to reconstruct the
Akal Takht with the consent of the entire
Sikh community and the things should have
been left to them. Mr. Buta Singh parrated
his own efforts. We are not contesting his
efforts. But this is also a fact that I want to
confront him with. Either let him tell us or
let the Home Minister tell us. When some
of the leaders of the Opposition visited
Anmritsar last time, we had a meeting jointly
with the Akali Dal and the SGPC. They
showed us an agreement ; draft certain
amendments were made on the original copy
in the handwriting of Gen. Oberoi. They
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said that in regard to certain things which
they had objected to, Gen. Oberoi made
these corrections ; these corrections were in
his own handwriting ; he went to Delhi,
came back and said, ‘““Sorry, this agrcement
is not acceptable to Delhi. Therefore, this
agreement does not hold good.” So, you
have finished this matter here. You are now
saying that they backed out. They are say-
ing that this is the situation. They showed
us the original document, the 10-point draft
agreement.

Again, here, the Prime Minister said that
the Akali Dal and the SGPC want to keep
it as a monument of ruin whereas in that
agreement, there was a clause wherein they
have said that let Baba Kharak Singh do the
Kar Seva and that within three days of this
agreement, the Kar Seva will stact; the
Akal Takht will be repaired. They did not
say, ‘“We want to keep it as a monument of
ruin.”” There was a specific clause in that
agreement that within three days the Kar
Seva will start. But now the Government
has backed out.

[ would like to say one more thing. The
Government should give a serious thought
and, particularly, the Home Minister, to one
thing that Punjab situation is basically a
political situation and that needs a ccrtain
political solution. Unless and until you find
a political solution, there will be no peace ;
there will be no harmony and it will be bad
for Punjab ;it will be bad for the whole
country and it is not only for the Sikh com-
munity but it is for the Sikhs and Hindus
and all Punjabis. The Government must
change their attitude and stop taking poli-
tical advantage out of it. Instead of solving
the basic problems which concern the entire
Punjab in regard to Chandigarh, territorial
and water disputes, they thought it neces-
sary to solve first the religious problems.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : What about
Haryana ? Should Haryana be ignored ?

SHRI CHANDRAJIT YADAY : We do
not want to ignore Haryana at all. We have
said that Haryana Canal should immediately
be dug up. We have said that the question
of Fazilka and Abohar should be solved,
whatever part is to go to Haryana should go
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to Haryana. We have said that Haryana
new capital should be built and that the
Government of Punjab and the Central
Government must give financial support in
building up that capital. We do not want
to ignore Haryana’s claim. Nobody is
ignoring Haryana’s claim  But in the name
of Harvana, there were certain elements
which were trying to block an amicable
settlement. And that is how the entire
problem came up. What I am saying is that
the Government must start again negotiat-
ing with the people who really matter in this
political solution without making it a pres-
tige issue.

Another thing about which I would like to
warn the Home Minister is that there is
talk that SGPC is going to be abolished.
Please do not do this kind of a dangerous
thing. Tt will be like playing with fire. The
SGPC -:authority and its existence was
achieyed after a great deal of struggle. The
SGPC even today is the creation of law.
You are already doing an unlawful thing by
ignoring its existence. If the Government
starts doing an unlawful thing, how will
the common citizen abide by law, With-
out the SGPC’s approval, nothing can
be done, neither repair nor alteration, nor
even reconstruction of Akal Takht. But
that has been overlooked. I, therefore, say
that the Government must change its atti-
tude. The Government must find a political
solution and, without a political solution,
there will be neither peace nor hsrmony in
Punjab and that will always create a major
problem not only for Punjab but for the
whole country.

SHRI BUTA SINGH : I am sorry
because I have to again budge in because
Shri Chandrajit Yadav has repeated another
patent point about Kar Seva. Tam sorry I
have to come time and again on record to
say that the responsibility squarely rests on
thosz who are trying to use this particular
situation and incident for their political
reasons.

1 have with me the message received from
General Oberoi in which he has clearly
state that “This is the message. The re-
port on negotiations carried out by me with
representatives of the Akali Dal and the
SGPC is given in the succeeding para-
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graphs.”

I will read only the concluding one be-
cause that contains the points which the
hon. Member needs :—

“The negotiations broke down....”

And mind it, it is from the General.

“for the following reasons :—

No Army Guard even in Civil Courts,
as nowhere, small in strength, will be
allowed in the complex.”

This is for the Akalis. Then

“They could not start Kar Seva with-
in 3, 4 days. Once Kar Seva was
handed over to Baba Kharak Singhji,
they have no hold over the time-
schedule and all that. They could not
guarantee that work in Akal Takht
would commence. And in view of
this rigid stand by the Akalis and the
SGPC, the representatives’ talks
finally broke down by 19.30 hours on
July 16.”

I cannot add any thing more to this,
Simply because as 1 said..

PROF. MADHU DANDAVATE : You
had told me before going to Chandigarh...

SHRI BUTA SINGH : I am also out of
the picture. You are also out of the picture
because coincidentally on that very day I
was in Amritsar. 1 was keeping myseclf
available so that things could be smoothened
out. Right from the beginning, we have
been striving very hard for the not to allow
the previous bloodshed to continue and that
these holy precincts should be repaired with
the cooperation of all.

One thing I want to say, from the words
of Baba Kharak Singhji. He said it. He put
Akalis in my presence and in the presencc
of Mr. Gurdial Singh Dhillon and said that
the day he will swart Kar Seva, he will also
try to see that all sections, Akalis, Congress,
Communist, everybody, comes for the Kar
Seva and the Akalis said “No™. But I am not
going into the details of that. The problem
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is unfortunately the Leaders of the Opposi-
tion, in their anxiety to put forth the view-
point of the Akalis forget that there is a past
also attached to the whole situation and in
view of that past, they are free to make
allegations and point their fingers towards
the Government. But, for Heaven's sake,
at least for once, they should make indepth
study as to why this sitnation was created.
Did they at any time address their collea-
gues and their bosom friends, the Akalis ?
Why have you been all along allowing the
situation to come to this climax, that the
whole thing came to such a pass ? This is
the question which they have not addressed
even to their friends. 1 am sorry out of this
the whole misunderstanding comes. The
Kar Seva was a very holy thing and we were
very keen that it should be done in an
atmosphere free from acrimonies and from
any kind of malice. And the Akalis and
their leadership did not cooperate in that.
And that is what I want to say 101 times.

SHRI P.V. NARASIMHA RAO : Mr.
Speaker, It is not for the first time that at
the end of a debate I have made a fervent
appeal that we come back to the subject of

the debate !

I did expect that this very brief, very
pointed, amendment to the Coastitution
which is necessitated for obvious reasons,
would expand itself into a genecral debate on

the Punjab situation.

But T must say again and again that the
focus is on one particular measure,

Points were raised in regard to the need or
the desirability of this measure. If we had
confined ourselves to these points, maybe,
we could have completed this debate much
earlier.

Mr. Indrajit Gupta, whom I consider as
one of the less unreasonable Members of the
Opposition, put this point in bold relief.
He said : *Why don’t you have people’s
government for two days ? Then you will
not need this’. How I would like to say
that this was precisely the choice to be made
by the Government. We bave a date, a
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date which cannot be altered by any means,
that is, the 6th of October. Now, do we put
ourselves in a position where as the date is
approaching our blood pressure also goes
up and finally we end up with a wrong
decision, the decisicn being that in a hurry
we do something for two days, only to
repent the third day, and bring the Presi-
dent’s rule back ? This is not my idea of
working a Constitution or working a
responsible government in a State. What
did we do ? We have not ruled out forma-
tion of a people’s government. Since
Assembly is there. We can do it, maybe
ten days hence. But we have a date before
which we have to do it, we have to have
this amendment of the Constitution, and
that is the 6th October. Even now 1 say
that we may not have to press into service
the provisions of this Constitutional amend-
ment...

PROF. MADHU DANDAVATE :® You
could have thought about it earlier.

SHRI P.V. NARASIMHA RAO : There
is no question of earlier because the ques-
tion of bringing about normalcy hLas arisen
only in June and July. Do not talk of one
year. That is what you have been trying
to say. Out of the last one year, ten months
have gone in somcthing which we all know
about, which we have discussed abour. We
had only two months, and within these two
months or two and a half months, we had
to do a lot of cleaning up. That has been
undertaken. I would be able to give all the
details to the House on this, but because
the purpose of this Bili is ~something
different, 1 would only say in brief that
I am satisfied that the pace of this cleaning-
up has been as it should be. You cannot
force it too much, you cannot force it
beyond a point, mind you. Administration
in a State is a very sensitive thing. If it has
gone wrong for various reasons—we know,
it has gone wrong for various reasons, but
it is a sound administration essentially—you
cannot possibly change it overnight from
top to bottom and create more problems
for yourselves. We have to deal with it with
care, with caution, with a certain circum-
spection, and see that it is made to work.
Something which had gone wrong as a
result of so may unusual circumstances can-
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not be set right overnight. So, we needed
some time. We have taken some time ; we
have done what was possible within these
two and a half months. But I have never
claimed that there is absolute normalcy.
This was also one of the points of criticism :
that on the one side, the Government says
that normalcy has come, and on the other
side, Government is bringing this Bill.
I did not say that normalcy had come com-
pletely. But normalcy is returning ata
pace which, from my point of view, is satis-
factory. Maybe, 1 would like to bring it
even sooner, But then, as I said, we cannot
force the pace beyond a point. There is
something which has gone wrong, and it
can be righted in its own time, and we have
to be quite careful about that time. Thatis
why, we want to equip ourselves with this
provision which is confined to a State,
confined to a Proclamation, confined to a
situation, which, [ hoye, I pray to God, will
not repeat itself im future. But the point
is that it has confronted us now. And what
do wedo ?

Last year we had a situation like this,
something akin to this, not quite identical
but something akin to this, in Assam. Now
I am not going into that—why a constitu-
tional amendmert then was not brought and
why the other alternative of election was
chosen. 1 am not going into that. But
I will certainly refer to that because that is
a parallel to some extent and Constitutional
amendment that would have been unprece-
dented then as it is unprecedented to-day
and this would have been the second unpre-
cedented amendment. But, of course, we
had to pay a price in Assam and that price
we do not want to pay once again because a
heavy price has been paid here also already.
So it is only for abundant caution and in
order to be able to take decisions in their
own good time and also see that a popular
government is brought about in a manner
which does not smack of a decision being
forced on us or the Democles’ sword hang-
ing on our heads. This is the intention of
bringing this amendment. It is quite possi-
ble that this may not be used at all. But
. we do not want to take that risk. That is
why this amendment is being pressed.
There is no need to go into any other issue.
If the House wants and if you have the time,
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you can have another discussion on Punjab.
I have no objection. I am here to reply.
Only I had to request Baba Buta Singh...
(Interruptions)

SHRI BUTA SINGH : I think it is high
time that I go with folded hands and
become a real Baba.

SHRI P.V. NARASIMHA RAO :...to
intervene twice because I do consider that
point to be very very crucial. I want the hon.
Members from the Opposition to realise
this. Whatever version has been given to
them is pot correct. The version which
Mr. Buta Singh gave is the correct opne and
in any case you do not get any benefit in
raking that up. It is a question of look-
ing to the future as I have been saying again
and again. So, with these words, I com-
mend the Constitution (Fiftieth Amendment)
Bill to the approval of the House.

MR. SPEAKER : Before I put the
motion for consideration tc the vote of the
House, this being a Constitution Amend-
ment Bill, voting has to be by division. Let
the Lobbies be cleared. .. ..

| The Lobbies have been cleared.

The question is :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

The Lok Sabha divided.

Division No. 12] [16.39 hrs.

AYES

Abbasi, Shri Kazi Jalil

Ahmed, Begum Abida

Ahmed, Shri Gulsher

Ahmed, Shri Kamaluddin

Ajit Pratap Singh, Shri

Alluri, Shri Subhas Chandra Bose
Anpand Singh, Shri

Ankineedu, Shri M.

Ankineedu Prasada Rao, Shri P,
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Ansari, Shri Z.R.

Anuragi, Shri Godil Prasad
Anwar Ahmad, Shri
Appalanaidu, Shri S.R.A.S.
Arakal, Shri Xavier
Arunachalam, Shri M.
Arya, Shri Kumbha Ram

Ashfaq Hussain, Shri
Azad, Shri Bhagwat Jha
Azad, Shri Ghulam Nabi
Azmi, Dr. A.U.

Bagun Sumbrui, Shri
Bairwa, Shri Banwari Lal
Baitha, Shri D.L.

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bansi Lal, Shri

Barrow, Shri A.E.T.
Behera, Shri Rasabehari
Bhagat, Shri B.R.
Bhagat, Shri H.K.L.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R.L.
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu
Bhole, Shri R.R.

Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh

Bhuyan, Shri Bhubaneswar

Birbal, Shri
Birender Singh, Rao
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Bishnu Prasad, Shri

Boddepalli, Shri Rajagopala Rao
Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri

Buta Singh, Shri

Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Chandrashekharappa, Shri T.V.
Charanjit Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhuri, Shri A.B.A. Ghanj Khan
Chavan, Shri S.B.

Chavan, Shri Yeshwantrao
Chennupati, Shrimati Vidya
Chingwang Konyak, Shri

Chinnaswamy, Shri C.
Choudhari, Shrimati Usha Prakash

Chouban, Shri Fatehbhan Singh
Chowdari, Shri Chitturi Subba Rao
Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand

Dalbir Singh, Shrij

Dalbir Singh, Shri

Damor, Shri Somjibhai

Das, Shri A.C.

Dennis, Shri N.

Desai, Shri B.V.

Dev, Shri Sontosh Mohan
Devarajan, Shri B.

Dhote, Shri Jambuwant

Dogra, Shri G.L.

Doongar Singh, Shri

Dubey, Shri Bindeshwari

Ekka, Shri Christopher
Engti, Shri Biren Singh
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Era Anbarasu, Shri
Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gadgil, Shri V.N.
Gadhavi, Shri Bheravadan K.
Gaekwad, Shri R.P.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubbai
Gandhi, Shrimati Indira
Gandbhi, Shri Rajiv

Gavit, Shri Manikrao Hodlya
Gehlot, Shri Ashok
Ghorpade, Shri R.Y.
Ghufran Azam, Shri
Gireraj Singh, Shri

Gogoi, Shri Tarun

Gohil, Shri G.B.

Gomango, Shri Giridhar
Gounder, Shri A. Senapathi
Gouzagin, Shri N.

Gowda, Shri D.M. Putte
Gowda, Shri H.N. Nanje
Hakam Singh, Shr
Hembro@, Shri Seth
Jadeja, Shri Daulatsinhji
Jaffer Sharief, Shri

Jaideep Singh, Shri

Jain, Shri Bhiku Ram

Jain, Shri Nihal Singh

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Jitendra Prasad, Shri
Kahandole, Shri Z.M.
Kailash Pati, Shrimati

b,

Kamal Nath, Shri
Kamla Kumari, Kumari
Karma, Shri Laxman
Kaul, Shrimati Sheila
Kaushal, Shri Jagan Nath

Ken, Shri Lala Ram
Keyur Bhusan, Shri

Khan, Shri Arif Mohammad
Kban, Shri Malik M.M.A.
Khan, Shri Zulfiquar Ali
Kharlukhi, Shri Bajuban R.
Kidwai, Shrimati Mohsina
Kosalram, Shri K.T.

Krishna, Shri S.M.

Krishna Pratap Singh, Shri
Krishnan, Shri G.Y.
Kshirsagar, Shrimati Kesharbai

Kuchan, Shri Gangadhar S.

Kunhambu, Shri K.
Kunwar Ram, Shri
Kurien, Prof. P.J.
Lakkappa, Shri K.
Lakshmanan, Sbri G.
Laskar, Shri Nihar
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y.S.
Mabala, Shri R.P.
Mahendra Prasad, Shri ﬁ

Makwana, Shri Narsinh
Mallanna, Shri K.
Mallick, Shri Lakshman
Mallikarjun, Shri

-
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Mallu, Shri A.R.

Mane, Shri R.S.

Mani, Shri K.B.S.

Manni Lal, Shri

Mavani, Shri Ramjibhai
Mishra, Shri Gargi Shankar
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant
Misra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan

Mohite, Shri Yashawantrao

Mobhsin, Shri F.H.

More, Shri Ramkrishna

Motilal Singh, Shri

Mukhopadhyay, Shri Ananda Gopal
Murthy, Shri Kusuma Krishna
Murthy, Shri M. Rajashekhara
Murthy, Shri M.V. Chandrashekhara
Muttemwar, Shri Vilas

Muzaffar Hussain, Shri Syed

Nagina Rai, Shri

Naidu, Shri P. Rajagopal

Naik, Shri G. Devaraya

Naikar, Shri D.K.

Nair, Shri B.K.

Namgyal, Shri P.
Nandi Yellaiah, Shri

Narayana, Shri K.S.
Nebru, Shri Arun Kumar
Nctam, Shri Arvind
Nihalsinghwala, Sbri G.S.
Nikhra, Shri Rameshwar
Nurul Islam, Shri

Oraon, Shrimati Sumati
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Pandey, Shri Krishna Chandra

Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R,
Parthasarathy, Shri P.

Patel, Shri Ahmed Mohammed
Patel, Shri C.D.

Patel, Shri Mohan Lal
Patel, Shri Shantubhaj

Patil, Shri A.T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athara
Patil, Shrimati Shalini

Patil, Shri Shivraj V.

Patil, Shri Uttamrao

Patil, Shri Veerendra

Patil, Shri Vijay N.

Patnaik, Shrimati Jayanti
Pattabhi Rama Rao, Shri
Pattuswamy, Shri D.

Pawar, Shri Balasaheb
Penchalaiah, Shri Pasala
Phulwariya, Shri Virda Ram
Pilot, Shri Rajesh

Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Pradhani, Shri K.

Prasan Kumar, Shri S.N.
Pullaiah, Shri Darur

Qazi Saleem, Shri

Quadri, Shri S.T.

Raju, Shri P.V.G.
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Ram, Shri Ramswaroop
Ramalingam, Shri N. Kudanthai

Ramamurthy, Shri K.

Ramulu, Shri H.G.

Rana Vir Singh, Shri
Ranga, Prof. N.G.

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Apnanda
Rao, Shri Jagannath

R ao, Shri Jalagam Kondala
Rao, Shri M. Nageswara
Rao, Dr. M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P.V. Narasimba
Rath, Shri Rama Chandra
Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Reddi, Shri G.S.

Reddy, Shri G. Narsimha

Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal

Reddy, Shri P. Bayapa
Reddy, Shri P. Venkata

Reddy, Shri T. Damodar

Roat, Shri Jai Narain
Rothuama, Dr. R.

Sahi, Shrimati Krishna

Sahu, Shri Narayan
Sahu, Shri Shiv Prasad

Sajjan Kumar, Shri
Saminuddin, Shri

Sapgma, Shri P.A.
Sankhawar, Shri Ashkaran
Sathe, Shri Vasant

Satish Prasad Siogh, Shri
Satya Deo Singh, Prof.
Sawant, Shri T.M.
Sebastian, Shri S.A. Dorai
Sen, Shri A.K.

Sethi, Shri Arjun

Shailani, Shri Chandra Pal
Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Sharma, Shri Pratap Bhanu:
Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D.B.

Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Shukla, Shri Vidyacharan
Sidnal, Shri S.B.
Singaravadivel, Shri S.
Singh, Shri C.P.N.

Singh, Shri D.G.

Singh, Kumari Pushpa Devi
Singh Deo, Shri K.P.

Sinha, Shrimati Ramdulari
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Solanki, Shri Babu Lal
Soren, Shri Harihar
Soundararajan, Shri N.
Sreenivasa Prasad, Shri V.
Subburaman, Shri A.G.
Sukhbuns Kaur, Shrimati
Sultanpuri, Shri Krishan Dutt
- Sunder Singh, Shri
Suryawanshi, Shri Narsingrao

Swami, Shri K.A

Swaminathan, Shri R.V.
Tandon, Shri Prabhuparayan
Tapeshwar Singh, Shri
Tayeng, Shri Sobeng
Tewari, Shri K.P.

Tewary, Prof. K.K.

Thorat, Shri Bhausaheb
Thupgon, Shri P.K.

Tiwari, Shri Chandra Bhal Mani
Tripathi, Shri Kamalapati
Tripathi, Shri R.N.

Tudu, Shri Maonmohan
Tytler, Shri Jagdish

Uike, Shri Chhote Lal
Vairale, Shri Madhusudan
Varma, Shri Jai Ram

Velu, Shri A.M.
Venkatasubbaiah, Shri P.
Verma, Shri Deen Bandhu
Yerma, Shrimati Usha
Vijayaraghavan, Shri V.S.
Vyas, Shri Girdbari Lal
Wagh, Dr. Pratap

Wasnik, Shri Balkrishoa Ramchandra
Yadayv, Shri D.P.
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Yadav, Shri R.N.

Yadav, Shri Ram Singh
Yadav, Shri Subhash Chandra
Yazdani, Dr. Golam

Zainul Basher, Shri

NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish

Barman, Shri Palas

Basu, Shri Chitta

Bhim Singh, Shri

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath

Chaudhary, Sbri Motibhai R.
Choubey, Shri Narayan

Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu

Datta, Shri Amal
Dhandapani, Shri C.T.

Digamber Singh, Shri

Era Mohan, Shri

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollab, Shri
Harikesh Babadur, Shri

Horo, Shri N.E.

Jharkhande Rai, Shri
Kandaswamy, Shri M.
Kulandaivelu, Dr. V.

Lawrence, Shri M.M.
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Mahata, Shri Chitta
Maitra, Shri Sunil

Mandal, Shri Sanat Kumar

Masudal Hossain, Shri Syed

Mayathevar, Shri K.
Mehta, Prof. Ajit Kum.r
Mirdha, Shri Nathu Ram
Mukherjce, Shri Samar
Ngangom Mohendra, Shri
Nihal Singh, Shri
Parulekar, Shri Bapusaheb
Paswap, Shri Ram Vilas
Pathak, Shri Ananda
Patil, Shri J.S.

Rai, Shri M. Ramanna
Rajan, Shri K. A.

Ram Kinkar, Shri
Riyan, Shri Baju Ban
Roy, Shri A.K.

Roy, Dr. Saradish
Roypradhaq, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Selvaraju, Shri N.

Sen, Shri Subodh
Shamanna, Shri T.R.
Shastri, Shri Ramavatar
Shejwalkar, Shri N.K.
Sinha, Shri Dharam Bir

Sinha, Shri Nirmal

Sinha, Shri Pitambar
Soz, Prof. Saifuddin
Suraj Bhan, Skri

Tirkey, Shri Pius
Unoikrishoan, Shri K.P.
Varma, Shri Ravindra
Yadav, Shri Chandrajit
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

MR. SPEAKER : Subject to correction,
the result* of the Division is : Ayes—322 ;
Noes—68.

The Motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
members present and voting.

The motion was adopted.

MR. SPEAKER : Now, we take up the
Clause by Clause consideration of the Bill.

Before 1 put Clause 2 to the vote of the
House, this being a Constitution Amend-
ment Bill, voting has to be by a Division.

I think the lobbies have been cleared. Do
you need more clearance again ?

SOME HON. MEMBERS : Yes. Let
the Lobbies be cleared again.

MR. SPEAKER : Let the Lobbies be
cleared....

The question is :

“That clause 2 stand part of the Bill.””

The Lok Sabha divided.

*The following Members also recorded their votes :

AYES : Sarvashri P.C. Sethi, R.G. Tiwari, R.S. Sparrow, Ramayan Rai, Shankarrao Patil,

Rizaq Ram and Mrityunjaya Naik ;

NOES 1 Sarvashri Harish Gaogwar, P.K. Kodiyan, Maganbhai Barot and Chaturbhu;j.
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Division No. 13]
AYES

Abbasi, Shri Kazi Jalil
Ahmad, Shri Mohammad Asrar
Ahmed, Begum Abida
Ahmed, Shri Gulsher
Ahmed, Shri Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasada Rao, Shri P.
Ansari, Shri Z.R.

Anuragi, Shri Godil Prasad
Apwar Ahmad, Shri
Appalanaidv, Shri S.R.A S.
Arakal, Shri Xavier
Arunachalam, Shri M.
Ashfaq Hussain, Shri

Azad, Shri Bhagwat Jha
Azad, Shri Ghulam Nabi
Azmi, Dr. A.U.

Bagun Surobrui, Shri

Bairwa, Shri Banwari Lal
Baitha, Shri D.L.

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Barrow, Shri A.E.T.

Behera, Shri Rasabehari
Bhagat, Shri B.R.

Bhagat, Shri H.K.L.
Bhagwan Dev, Acharya
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Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram

Bhatia, Shri R.L.

Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu

Bhole, Shri R.R.

Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh
Bhuyan, Shri Bhubaneswar
Birbal, Shri

Birender Singh, Rao

Bishnu Prasad, Shri

Boddepalli, Shri Rajagopala Rao
Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri

Buta Singh, Shri

Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Chandrashekharappa, Shri T.V.
Charanjit Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chaudhuri, Shri A.B.A. Ghani Khan
Chavan, Shri S.B.

Chavan, Shri Yeshwantrao
Chennpupati, Shrimati Vidya
Chingwang Konyak, Shri
Chinnaswamy, Shri C,
*Choubey, Shri Narayan

‘Choudhari, Shrimati Usha Prakash

Chouhan, Shri Fatehbhaa Singh
Dabhi, Shri Ajitsinh
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Daga, Shri Mool Chand
Dalbir Singh, Shri

Dalbir Singh, Shri -
Damor, Shri Somjibhai
Das, Shri A.C.

Dennis, Shri N.

Desai, Shri B.V.

Dev, Shri Sontosh Mohan
Devarajan, Shri B.

Dhote, Shri Jambuwant
Dogra, Shri G.L.

Doongar Singh, Shri
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath
Ekka, Shri Christopher
Engti, Shri Biren Singh

Era Anbarasu, Shri
Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gadgil, Shri V.N.

Gadbavi, Shri Bheravadan K.
Gaekwad, Shri R.P.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhai
Candhi, Shrimati Indira
Gandhi, Shri Rajiv

hGavit, Shri Manikrao Hodlya
Gehlot, Shri Ashok
Ghorpade, Shri R.Y.
Ghufran Aza;m, Shri
Gireraj Singh, Shri

Gogoi, Shri Tarun

Gohil, Shri G.B.
Gomango, Shri Giridhar
Gounder, Shri A. Senapathi

B <
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Gouzagin, Shri N.
Gowda, Shri D.M. Putte
Gowda, Shri H.N. Nanje

Hakam Singh, Shri

.Hembrom, Shri Seth |

Jadeja, Shri Daulatsinhji
Jaffer Sharief, Shri C.K.
Jaideep Singh, Shri
Jain, Shri Bhiku Ram
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jamilur Rahman, Shrj
Jena, Shri Chintamani
Jitendra Prasad, Shij
Kahandole, Shri Z.M.
Kailash Pati, Shrimati
Kamal Nath, Shri

Kamla Kumari, Kumari
Karma, Shri Laxman

Kaul, Shrimati Sheila
Kaushal, Shri Jagan Nath
Ken, Shri Lala Ram

Keyur Bhusan, Shri

Khap, Shri Arif Mohammad

Khan, Shri Malik M.M.A.
Khan, Shri Zulfiquar Ali
Kharlukhi, Shri Bajuban R,

Kidwai, Shrimati Mohsina

Kosalram, Shri K.T.

Krishna Shri S.M.
Krishna Pratap Singh, Shri

Krishnan, Shri G.Y.
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Kshirsagar, Shrimati Kesharbai

Kuchap, Shri Gangadhar S.
Kunhambu, Shfi K.
Kunwar Ram, Shri
Kurien, Prof. P.J.
Lakkappa, Shri K.
Lakshmanan, Shri G.
Laskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mabhajan, Shri Vikram
Mabhajan, Shri Y.S.
Mabhala, Shri R.P.
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mallanna, Shri K.
Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri A.R.

Mane, Shri R.S.

Mani, Sbri K.B.S.

Manni Lal, Shri

Mavani, Shri Ramjibhai
Mishra, Shri Gargi Shaokar
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant

Misra, Shri Harinatha
Misra, Shri Nityananda

Mohanty, Shri Brajamohan

Mohite, Shri Yashwaatrao

Mohsin, Shri F.H.

More, Shri Ramkrishnd

Motilal Singh, Shri

Mukhopadhyay, Shri Ananda Gopal
Murthy, Shri Kusuma Krishna
Murthy, Shri M. Rajashekhara
Murthy, Shri M.V. Chandrashekhara
Muttemwar, Shri Vilas

Muzaffar Hussain, Shri Syed
Nagina Rai, Shri
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Naidu, Shri P. Rajagopal
Naik, Shri G. Devaraya
Naikar, Shri D.K.

Nair, Shri B.K.

Namgyal, Shri P.

Nandi Yellaiah, Shri
Narayana, Shri K.S.

Nehru, Shri Arun Kumar
Netam, Shri Arvind

Nikhra, Shri Rameshwar
Nurul Islam, Shri

Oraon, Shrimati Sumati
Pandey, Shri Krishoa Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Parthasarathy, Shri P.

Patel, Shri Ahmed Mohammed
Patel, Shri C.D.

Patel, Shri Mohan Lal

Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athara
Patil, Shrimati Shalini

Patil, Shri Shankarrao

Patil, Shri Shivraj V.

Patil, Shti Uttamrao

Patil, Shri Veerendra

Patil, Shri Vijay N.

Patnaik, Shrimati Jayanti
Pattabhi Rama Rao, Shri S.B.P.
Pattuswam - Shri D.

Pawar, Shri Balasaheb
Penchalaiah, Shri Pasaia :
Phulwaria, Shri Virda Ram
Pilot, Shri Rajesh
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Poojary, Sbri Janardhana
Potdukhe, Shri Shantaram

Pradhani, Shri K.

Prasan Kumar, Shri S.N.
Pullaiah, Shri Darur
Qazi Saleem, Shri
Quadri, Shri S.T.

Raju, Shri P.V.G.

Ram, Shri Ramswaroop

Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Ramulu, Shri H.G.

Rana Vir Singh, Shri

Ranga, Prof. N.G.

Ranjit Siogh, Shri
Rao, Shrimati B. Radhabai Ananda

Rao, Shri Jagannath

Rao, Shri Jalagam Kondala
Rao, Shri M. Nageswara
Rao, Dr. M S. Sanjeevi
-Rao. Shri M. Satyanaranyao
Rao, Shri P.V. Narasimha
Rath, Shri Rama Chandra
Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Reddi, Shri G.S .
Reddy, Shri G, Narsimha

Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa

Reddy, Shri P. Venkata

Reddy, Shri T. Damodar

Rizaq Ram, Shri

Roat, Shri Jai Narain

Rothuama, Dr. R.

Sahi, Shrimati Krishna
Sahu, St.ri Narayan

Sahu, Shri Shiv Prasad
Sajjan Kumar, Shri
Samiouddin, Shri

Sangma, Shri P.A.

Sathe, Shri Vasant

Satish Prasad Singh, Shri
Satya Deo Singh, Prof.
Sawant, Shri T.M.
Sebastian, Shri S.A. Dorai
Sen, Shri A.K.

Sethi, Shri Arjun

Sethi, Shri P.C.

Shailani, Shri Chandra Pal
Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Sharma, Shri Pratap Bhanu ,
Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D.B.
Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Shukla, Sri Vidyacharan
Sidnal, Shri S.B.
Singaravadivel, Shri S.
Siogh, Shri C.P.N.

Singh, Shri D.G.

Singh, Kumari Pushpa Devi
Singh Deo, Shri K P,
Sinha, Shrimati Ramdulari
Solanki, Shri Babu Lal
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Soren, Shri Harihar

Soundararajan, Shri N.
Sparrow, Shri R.S.

Sreenivasa Prasad, Shri V.
Subburaman, Shri A.G.
Sukhbuns Kaur, Shrimati
Sultanpuri, Shri Krishan Dutt

Sunder Singh, Shri
Suryawanshi, Shri Narsingrao
Swami, Shri K.A,
Swaminathan, Shri R.V.
Tandon, Shri Prabhunarayan
Tapeshwar Singh, Shri
Tayeng, Shri Sobeng

Tewari, Shri K.P,

Tewary, Prof. K.K.

Thorat, Shri Bhausaheb
Thungon, Shri P.K.

Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R.G.

Tripathi, Shri Kamalapati
Tripathi, Shri R.N.

Tudu, Shri Manmohan
Tytler, Shri Jagdish

Uike, Shri Chhote Lal
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Velu, Shri A.M. |
Venkatasubbaiah, Shri P.
Verma, Shri Deen Bandhu

Verma, Shrimati Usha
Vijayaraghavan, Shri V.S.
Vyas, Shri Girdhari Lal
Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra

Yadav, Shri D.P.

Yadav, Shri R.N.
Yadav, Shri Ram Singh
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Yadav, Shri Subhash Chandra
Yazdani, Dr. Golam -
Zainul Basher, Shri

NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Barman, Shri Palas
Barot, Shri Maganbhai
Basu, Shri Chitta
Bhim Singh, Shri

Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan

Chatterjee, Shri Sompath
Chaturbhuj, Shri

Chaudbary, Shri Motibhai R.
Choudhury, Shri Saifuddio
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Datta, Shri Amal
Dhandapani, Shri C.T.

Digamber Siongh, Shri

Era Mohan, Shri

Gangwar, Shri Harish

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannano Mollah, Shri

Harikesh Bahadur, Shri

_ Horo, Shri N.E.

Kandaswamy, Shri M.
Kodiyan, Shri P.K.
Lawrence, Shri M.M.
Mahata, Shri Chitta
Maitra, Shri Sunil

Mandal, Shri Sanat Kumar
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Masudal Hossain, Shri Syed

Mayathevar, Shri K.
Mehta, Prof. Ajit Kumar
Mirdha, Shri Nathu Ram
Mukherjee, Shri Samar
Ngangom Mohendra, Shri
Nibal Singh, Shri
Parulekar, Shri Bapusaheb
Paswaon, Shri Ram Vilas
Pathak, Shri Ananda

Patil, Shri J.S.
Rai, Shri M. Ramanna

Rajan, Shri K.A.
Ram Kinkar, Shri

Riyan, Shri Baju Ban
Roy, Shri A K.

Roy, Dr. Saradish
Roypradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Selvaraju, Shri N.

Sen, Shri Subodh
Shamanna, Shri T.R.
Shastri, Shri Ramavatar
Shejwalkar, Shri N.K.
Sinha, Shri Dharam Bir
Sinha, Shri Nirmal
Sinha, Shri Pitambar
Soz, Prof. Saifuddin
Suraj Bhan, Shri

Tirkey, Shri Pius
Unnikrishnan, Shri K.P.
Varma, Shri Ravindra
Verma, Shri Phool Chand

Yadav, Shri Chandrajit
Yadav, Shri Vijay Kumar
Zainal Abedin, Shri

MR. SPEAKER : Subject to correction,
the result* of the division is : Ayes—328 ;
Noes—70.

The motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
members present and voting. :

The Motlon was adopted.

Clause 2 was added to the Bill.
Clause 1—(Short title)

Amendment made :
“Page 1, line 3,—

for “Fiftieth” substitute *Forty-
ninth” (2)
(SHRI P.V. NARASIMHA RAO)

MR. SPEAKER : The question is 3

“That Clause 1, as amended, stand
part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

MR. SPEAKER : The Home Minister,
Mr. Narasimha Rao.

SHRI P_.V. NARASIMHA RAO : 1 beg
to move :

“That the Bill, as amended, be
passed.’”

MR. SPEAKER : I think we can now
put it to the vote of the House.

*The following members also recorded their votes :

AYES : Sarvashri Chitturi

Subba Rao Chowdari, Ashkaran Sapkhawar,

Ramayana Rai, G.S. Nihalsinghwala and Mrityunjaya Nayak ;

NOES ; Dr. V. Kulandaivelu and Shri Narayan Choubey.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, you please
allow Mr. Mehta to speak for three minutes
and afterwards I will take only two minutes.

MR. SPEAKER : All right. Motion
moved :
“That the Bill, as amended, be
passed.”

Shri Ajit Kumar Mehta, you will take
only three minutes.

Mo sslla HAX AgaT (FAEAGR)
eaey wgiEg, 91 ag g % s F1s gfqara
FI grzadicersd gfa sqrar g ar g S9
AU WIAX &, g ATUY g, AT A
=ifgd, ag @) &, afsa afaar #yam
T FAT FAT ATV AZY F 7 F¥AT WhAUrT
FY AIZAAT FIAT AT TG & 7

TS & IR F Y Y gZfag 7 o oF
qIq FLY

(saaeTa)

Tg-F1d 7 S 7 w1 5 ag afawifes
qIAT g, gA At «_AZ 1 9T 91 FA
wad FgAr § (Hay 77 g raaT 9 faw 3+ ot
gaAar afaFifw g7 & a8 faaw @y, gar-
I 931 ¥ Fiean § faqdy &,

AEULY AT . Fgl I AT FT W@ & 7
(FauTd)

o wsita FAL Agat : § 98 F§ “&I§
fs sara w0 &1 ot @) gFAT A& faady
& g faara &arT At | & AT ATEAT §
fr 371 SaTA GA Y a3 WA & FF 9%
ofgede srgde ¥R a1 gt 9 10
wfaa zarea & fdr &, Sud #1491 9847

2 siT gl ¥ AT GAR ?

(zaau)
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HEAH WFIIA : ATIH 7 IFATT AEY &Y |

o arsfta FATX Aqgar : § ag Hgar
Agar § (smaunq)

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Speaker, Sir, T will take
only three minutes. Sir, because of their
majority here, they are going to win the
battle here. ButI want to make it clear
that they are going to lose the war outside.

The framers of the Constitution promised
to the people that Acticle 356 would be a
dead letter. I would like to remind the
words of Dr. Ambedkar. When this parti-
cular provision was being debated in the
Constituent Assembly. Dr. Ambedkar said
that this will not be used and for all
practical purposes it will be a dead letter.
The Congress Party have used this particul-
ar provision more than 60, 70 times and also
only for their political purpose, not for the
national purpose. The Home Minister has
said in his speech that it may not be neces-
sary to use this. If he thioks that it is not
necessary, then why is it that you are going
in for such a constitutional amendment ?
The constitutional amendment is only done
when it is absolutely necessary, and when
the country cannot do without it. (Inrer-
ruptions). Much has been said about kar
seva. Mr. Santa Singh, who is doing kar
seva, has he condemned Bhindranwale ?

MR. SPEAKER : How is it relevant ?

SHR] SATYASADHAN CHAKRA-
BORTY : Why are you not allowing me
to speak ?

MR. SPEAKER : This is not relevant.

SHRI SATYASADHAN CHAKRA-
BORTY : This is a pertinent question.
The man whom you are supporting, has he
any power to issue a licence to hold gun ?
He has not condemned Bhindranwale. It
means you are not against terrorists. You
are not using it againsi any man who de-
clares allegiance to your party ; and that
is why you are doing it. The Minister owes
it to the House and to the nation that why
is it that a person like Mr. Santa Singh is
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being used for kar seva who has not
condemned Bhindranwale and got the right
todo it ?

SHRI A.K. ROY (Dhaabad) : If you
look to me in such a way I cannot speak.
There is an impressive mobilization from
the ruling side to strengthen and prclong
the President’s Rule in Punjab. Yesterday,
two good Bills had to fall through because
they could not mobilise their persons. That
shows a particular motive and their line of
thinking in the case of tribals. For ex-
tendiog ninth schedule and for Tribals they
do not have people, but for the President’s
Rule,..... (Interrupitiors).

Secondly, I would like to know : with all
your vast majority and this impressive show,
why are you afraid that within 4th October
things should not be normal so that you will
have to prolong the President’s rule 7 Why
are you not confident 7 Why have you lost
confidence in yourself ? We¢ have some con-
fidence in you., But why have you lost con-
fidence in yourself ? Why do you anticipate?
This entire Bill is based on your mis-trust
that things should not be normal and Presi-
dent’s rule should prolong. I do not want
to quote all those debates in the Constituent
Assembly. Bat I can tell you that you
cannot wipe out communalism, regionalism,
terrorism without bclieving the people. Only
the people can fight. You believe your own
party there. My party is not ruliog there.
Your party would be forming the Ministry.
You believe in it. Sir, you did not have the
misfortune to preside over this Chair fora
long time. I tell you that all the bills are
coming for curtailing freedom of the people.
The democratic people, the secular people
and all those who can combat communalism
and extremism have to go to the shelter.
They are retiring into the camera trial. They
are going underground. And all sorts of
Constitution Amendment Bills are coming
curtailing the democratic principles with
which only the people of India can fight
communalism in Pupjab. That is why, I
oppose the Bill because it is counter-produc-
tive and another obstacle in your way to

tackle it.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : This amendment to Article
356 clause 5 js anti-democratic, anti-people.

BHADRA 1, 1906 (S4KA) Constn. (50th Amdt.) Bill 456

This is curtailing the autonomy of the State
Governments. The Government has totally
failed to bring about a political solation in
Punjab. And for their utter failure they
want to curtail the democratic rights. And
they have come here to extend the Presi-
dent’s rule for another year in Pupjab. The
Home Minister earlier said that it would
be applied only in Punjab. But the ruling
party has never honoured their assurances.
It will be used for toppling the non-Congress
State Governments, because they purchase
MLAs...(Interruptions) They may again come
for another constitutional amendment to
extend President’s rule in other State for
another year. So, by this amendment not
only the democratic rights are curtailed in
Punjab, but it will also be used to topple the
non-Congress(I) Governments. MLAs will
be purchased through their money power
and if MLAs do not join Congress(I), Pre-
sident’s rule will be imposed. And there the
President’s rule will be there not for one
year but it will be extended to another year
by amending the Constitution. So, I oppose
tooth and nail this anti-democratic and anti-
people measurz,

SHRI RAJIV GANDHI (Awmethi) : I
would just like to comment on what Prof.
Chakraborty has said. He has charged the
Congress with amending the Constlitution—
I do not know 67, 70 times—for tha political
ends of the Congress. I accept that. ButI
would like to remind him that the political
ends of the Congress were freedom of this
country and the political ends of the Cong-
ress are democracy in this country. (Inter-
ruptions) And I would further like to ask
him as to what are his political ends. (Inrer-
ruptions)

17 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY : For the people.

MR. SPEAKER : 1 think everybody is
here representing the people.

SHRI P.V. NARASIMHA RAO : When
I said that this provision may not be needed,
I thiok it is understood that it may be
needed also under certain circumstances,
‘May not be needed’ is not the same as “wil)
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_ [Shri P.V. Narasimha Rao]

not be needed, So, that part of it is taken
carc of. As I have said, it is to meet a
particular contingency and by way of abun-
‘dant caution, we are bringing it. Mr. A K.
Roy is very eager to see a Congress govern-
ment in Pupjab. I thank bim.....(Interrup-
tions).

MR. SPEAKER : Why don't you fulfil
his wish ?

AN HON. MEMBER : We will. &Q

SHRI P.V. NARASIMHA RAO : For
the solicitude which he has shown for a
party which is not his own but I would like
to assure him that we are no less keen on it.
The only thing is thatwe would like to do it
at the right time, in the right way and that is
why this has become necessary.

MR. SPEAKER : Now, before I put the
motion that the Bill as amended....

(Interruptions)

THE PRIME MINISTER AND THE
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : An
incorrect statement has been made about
Baba Santa Singh. Sir, you yourself koow
that the Baba was perhaps the only Sant and
Baba, who criticised Shri Bhindranwale at
the very beginning. Shri Bhindranwale was
at his strongest. When Bhindranwale was
installed as a Sant, Baba Sapta Singh did
not go to the function. He made it clear
that Bhindanwale is not the right person to
succeed his master,

PROF. MADHU DANDAVATE : Do
you know that there are criminal proceed-
ings against him ?

MR. SPEAKER : One thing more. You
say some good things about anybody but on
the record, according to the rules, I will not
let anything go if it is defaming or defama-
tory or incriminatory against any person
who is not present in the Housc I think you
will uphold this view.

PROF. MADHU DANDAVATE : 1
withdraw my statement that there are
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criminal proceedings against him,

SHRI SATYASADHAN CHAKRA-
BORTY : On a Point of Order, Sir. How
can you do it ? I have not said anything
defamatory. You can not expunge it, Sir.

MR. SPEAKER : I am not expunging, I

am only stating a fact that if there is any-
thing defamatory......

(Interruptions)

MR. SPEAKER : That is what I have
said.....

(lnfer_ruptians)
SHRI SATYASADHAN CHAKRA-
BORTY : I just wanted to kpow.....(Inter-
ruptions).

MR. SPEAKER : Now he is satisfied.

Before I put the motion that the Bill, as
amended, be passed, to the vote of the
House, this being a Constitution (Amend-
ment) Bill, voting has to be by Division. Let
the Lobbies be cleared.

The Lobbies have been cleard. The ques-
tion is

“That the Bill, as amended, be pas-
sed.”

The Lok Sabha divided :

Division No. 14] " [17 09 brs

AYES

Abbasi, Shri Kazi Jalil

Ahmad, Shri Mohammad Asrar
Ahmed, Begum Abida

Ahmed, Shri Gulsher

Abmed, Shri Kamaluddin

Ajit Pratap Siogh, Shri

Alluri, Shri Subhash Chandra Bose
Anpand Singh, Shri

Ankineedu, Shri M.
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Ankineedu Prasada Rao, Shri P. Chakradhari Singh, Shri

Ansari, Shri Z.R.

Anuragi. Shri Godil Prasad
Appalanaidu, Shri S.R.A.S.
Ara'kal, Shri Xavier

Arunachalam, Shri M.

Ashfaq Hussain, Shri
Azad, Shri Bhagwat Jha

Azad, Shri Ghulam Nabi
Azmi, Dr. A.U.

Bagun Sumbrui, Shri

Bairwa, Shri Banwari Lal
Baitha, Shri D.L.

Bajpai, Dr. Rajendra Kumari

Baleshwar 'Ram, Shri
Bansi Lal, Shri
Barrow, Shri A.E.T.

Behera, Shri Rasabehari
Bhagat, Shri B.R.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram

Bhatia, Shri R.L.
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu
Bhole, Shri R.R.

Bhoye, Shri Reshma Motiram

Bhuria, Shri Dileep Singh
Bhuyan, Shri Bhubaneswar
Birbal, Shri

Birender Singh, Rao

Bishnu Prasad, Shri

Boddepalli, Shri Rajagopala Rao

Brar, Shrimati Gurbrinder Kaur

Brijendra Pal Singh, Shri
Buta Singh, Shri

Chandrakar, Shri Chandu Lal
Chandrashekharappa, Shri T.V.
Charanjit Singh, Shri
Chaturvedi, Shrimati Vidyawati

Chaudhary, Shri Manphool Singh
Chaudhburi, Shri A.B.A. Ghani Khan

Chavan, Shri S.B.
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MR. SPEAKER : Subject to correction,

the result* of the divisionis : Ayes—326 ;

Noes-69. . -
- 0 i X

The motion is carried by a majority of the

total membership of the House and by a
majority of not less than two-thirds of the
members present and voting.

The Bill, as amended is passed by the
requisite majority, in accordance with the
provisions of article 368 of the Constitution.

The motion was adopted.

17.10 brs.

CONSTITUTION (FIFTY-FIRST
AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO): Sir, I

beg to move :
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“That the Bill further to amend the
Constitmiou of India, be taken into
consideration.”

Presently the Sixth Schediile to the Cons-
titution applies to the tribal areas in Assam,
Mcghalaya and Mizoram which were origi-
nally parts of undivided Assam. Under the
Sixth Schedule, autonomous District Coun-
cils have been functioning in these areas.
Apart from being the main instruments of
socio-economic development in these areas,
the District Councils have generated self-
confidence and self-reliance among the
tribals.

In Tripura, Autonomous District Council
constituted under a State enactment viz. the
Tripura Tribal Arecas Autonomous District
Council Act, 1979 has been functioning
since January 1982. It covers an area of
7132.56 squarc kilometres comprising 68.1
per cent of the total area of the State. The
population covered by the Autonomous
District is 6,26,173 of which the tribal popu-
lation is 4,46,049. The Tripura Legislative

I;Assembly passed resolutions in March 1982

and February 1983 urging the Central
Government to apply the provisions of the
Sixth Schedule to the Constitution to the
tribal areas of Tripura State. The State
Government have recommeanded amendment
of the Constitution for the purpose. They
have proposed that the areas to be covered
by the proposed Distritct Council under the
Sixth Schedule be coterminus with the area
under the present District Council.

The Bill seeks to meet the aspirations of
the tribal population by giving the Autono-
mous District Council in Tripura consti-
tutional sanctity. Under the proposed
amendment the area covered by the Sixth
Schedule in Tripura will be known as
Tripura Tribal Areas District which will
be co-terminus with the tribal areas specifi-
ed under the Tripura Tribal Areas Autono-
mous District Council Act, 1979.

*The following Members also recorded their votes.

AYES : Sarvashri H.K.L. Bhagat, Harinatha Misra, C.K. Jaffer Sharief, Ramayan
Rai, Anwar Ahmed, Rameshwar Nikhra and Nathuram Shakyawar ;

NOES : Shri Somnath Chatterjee.



